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Joint Committee report submitted to the Hon'ble NGT (SZ), Chennai in OA 27 of
2024 in earlier OA 722 of 2023 (PB) Suo Moto case taken by the Hon'ble NGT
based on news item appeared in the Hindu Bureau dated 18.11.2023 titled "lllegal
sand mining in Godavari River poses a threat to Sir Arthur Cotton Barrage, alleges
BJP Andhra President D, Purandeshwari"

A News item was published in the Hindu bureau dated 78.11.2023 wherein it was
alleged by the BJP Andhra President D.Purandeshwari that Sir Arthur Cotton Barrage
was under threat for it survival owing to illegal sand mining deep inside the river
Godavari adjacent to the barrage in East Godavari District.

It was reported that ongoing sand mining at Burilanka area in Kadiyapulanka near Sir
Arthur Cotton Barrage. Heavy machines have been deployed by replacing the local boats

for the deep sand mining in the heart of the river Godavari, ad.jacent to Sir Arthur Cotton

Barrage. The scale and methods of sand mining posed a major threat to the survival of
the barrage at Dowlaiswaram.

The Suo Moto case was taken by the Hon'ble NGT (PBJ, New Delhi title "lllegal sand

mining in Godavari River poses a threat to Sir Arthur Cotton Barrage, alleges BfP

Andhra President D.Purandeshwari" and registered in the Hon'ble NGT, Principle Bench

as OANo 722 of 2023.

The case was heard on 79.72.2023 and constituted a Joint Committee comprising of
District Magistrate, East Godavari, Central Pollution Control Board, Andhra Pradesh

Pollution Control Board and a senior officer nominated by Additional Chief

Secretary/Secretary/Principal Secretary, Irrigation Department of State of Andhra

Pradesh and directed the following:

"The report says that huge illegal mining is going on inside River Godovari adjacent to Sir

Arthur Cotton Barrage particularly at Bollanko area in Kadiyapu Lanko. Heavy machines

hove been deployed for mining activities dnd no valid mining contract is subsisting which

shows that the entire mining is totally illegal.

Averments do give rise to substontial question relating to environment orising due to

implementation of scheduled enactment under NGT Act, 2010, but before taking ony

further action in the matter, we find it appropriote to obtain o factual report for which we

constitute a joint committee comprising Andhra Pradesh Pollution Control Board, District
Magistrate, East Godavari, Central Pollution Control Board ond a senior ofrcer nominoted

by Additional Chief Secretary/Principal Secretary, Irrigation Department of the State of
Andhra Pradesh.

The said commiftee shall visit the site, collected the relevant information with oll relevant

material and submitted foctual report within 2 months."

Further, the matter was transferred to the Hon'ble NGT, Southern Bench, Chennai. The

copy ofthe order dated 19.12.2023 in OA722 of 2023 {PB) is enclosed as annexure-I.
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The case is numbered as OA No 27 of 2024 in the Hon'ble NGT, Southern Bench,

Chennai. A copy of the order dated 09.02.2024 in OA No 27 of 2024 (SZ) is enclosed as

annexure-ll.

ln compliance to the Hon'ble NGT directions, the Joint Committee is constituted with
following members:

2. Smt D. Sowmya

Scientist D

Central Pollution Control Board

Regional Directorate, Chennai.

4. BH.L. Sundeep Reddy

Environmental Engineer

Regional Office, Kakinada

Andhra Pradesh Pollution
Control Board.

The .Joint Committee visited the following locations on 20.02.2024 at River Godavari

near Sir Arthur Cotton Barrage, Rajamahendravaram:

1. Burilanka of vemagiri and Kadiyam Villages, Kadiyam Mandal

2. The Dowlaiswaram Barrage

3. Upstream of Dowlaiswaram Barrage

The observations of the foint Committee with reference to the pointwise issues
mentioned in the news article are as follow:

7. Averment -7: Sir Arthur Cotton Barrage was under threat for its survival owing to
illegal sand mining deep inside river Godavari adjacent to barrage. Heavy

mochines have been deployed by replacing locol boats for the deep sand mining in
the heart of River Godavari.

Observations of the loint Committee

ln order to identify the locations of sand mining reaches the Joint Committee

requested the Mines & Geology Department, Andhra Pradesh to furnish details of
the sand mining reaches identified and leased out within 3 km radius of Sri

Arthur Cotton Barrage and also the Environmental Clerance issued by SEIAA and

the mine lease issued to Vemagiri- Kadiyapulanka.

As per the information furnished by Mines & Geology Department, within 3 km
radius of barrage no Environmental Clerance and Sand Mining leases were
issued for open sand reaches at downstream and desiltation at the upstream of
Dowlaiswaram barrage. The details of Environment Clearances for sand mining

1. Dr.K. Madhavilataha IAS

Collector and District Magistrate

East Godavari

Rajamahendravaram.

3. R.Satish Kumar
Chief Engineer
Godavari Delta System, Dowlaiswaram
Water Resource Department.
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obtained by Mines & Geolory in Vemagiri-Kadiyapulanka Villages is submitted as

Annexure-lV.

During the inspection the Joint Committee visited Sir Arthur Cotton Barrage and

it was observed that there were no physical damages to the structure of Sir

Arthur Cotton Barrage.

The foint Commiftee visited Vemagiri & Kadiyapulanka sand mining reaches in
River Godavari. It was observed that no sand mining activity was carried out on

the day of inspection. No machinery related to mining was observed at the site

during the inspection.

The Ramp for reaching Vemagiri- Kadiyapulanka Sand Reach was existing.

Physical observation shows the remnants of earlier mining operations.

During the Joint Committee visit to upstream of Dowlaiswaram barrage, it was

observed desilting was carried out using boats.

The photographs of sand reaches at Vemagiri- Kadiyapulanka and upstream of
Dowlaiswaram barrage are enclosed as annexure-lV

2. Averment -2: The sand mining contract signed by the State Government with delhi

based Jaypee Group has expired by November. The Stqte Government did not invite

the fresh tenders.

Observations of the Joint Committee:

Based on the records furnished by the Department of Mines & Geology enclosed

at annexure-lv, the earlier EC issued to Vemagiri-Kadiyapulanka Sand Reach is

verified. The EC is expired on 77.03.2023. The mine lease was issued to

M/s.Jayapee Power Ventures Ltd and it was valid from 17.03.2022 to 77.03.2023.

The Mines & Geology Department, Andhra Pradesh has invited Tenders and

allotted Tender to M/s.Prathima Infrastructure Ltd. with effect from 77.72.2023.

Accordingly, Work Order issued dt.22.12.2023 was issued to M/s.Prathima

Infrastructure Ltd for the period of 2 years.

The present sand mining location Vemagiri-Kadiyapulanka Sand Reach is within
the area of work order issued to M/s.Prathima Infrastructure Ltd.

The District Mines & Geology Officer, Rajamahendravaram has applied for EC for

Vemigiri-Kadiyapulanka/2022-l Sand Reach before SEIAA, AP vide Proposal

No.SIA/APIMlN/ 45242t /2023 dt.76.71.2023.
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3, Averment -3; Bills shown by the operator on the site contain no signature of the

District Collector or the Mines Department officials. Huge quantity of sand is

being mined and transported from River Godavari without any vigilance.

Observations of the Joint Committee

To curb all kinds of illegal activity relating to sand, the State Government created

a new Department called Special Enforcement Bureau vide G.O.Ms.No.41,

General Administration Dept (Cabinet-llJ Dept, dt.09.05.2020. In the upgraded

Sand mining Policy of Andhra Pradesh, it was also reiterated Special

Enforcement Bureau shall be authorized to Iile cases related to illegal sand as per

Andhra Pradesh Minor Mineral Concession Rules, 1966 and to curb illegal

mining, storage and transportation of sand.

4. Averment -4: Flower Nursery owners not able to collect and transport soil as the

vehicles used for sand transportation are blocking their road path.

Observations of the Joint Committee:

The Nurseries are located in the area on either side of road leading the River
Godavari at Vemagiri-Kadiyapulanka. During the inspection, the foint Committee

observed that the average width of road is 9 to 10 meters.

5. Averment -5: "l-oad of 10 tons ofsand costs Rs.40,000 to 50,000, which the poor

cannot afford. The escalation in the sand price also impacted the construction
Ieaving thousands of workers unemployed".

Obseruations of the Joint Committee:

The committee ascertained the information regarding sale price of sand flom
Mines & Geology Department. The sand sale price at pit head was fixed by the
Government ofAndhra Pradesh as Rs.375/- per ton (inclusive ofapplicable taxes

and fees) across the state of Andhra Pradesh through G.O.Ms.No.72, dated

04.09.2019. The same was revised in upgraded Sand Policy, 2021 as Rs.475/- per

Metric Ton. The G.O.Ms.No.72, dated 04.09.2019 and upgraded sand mining
policy,202l are enclosed as annexure-V & V[.

Conclusion:

1. There is no illegal sand mining on the day of inspection. The Ramp for
reaching Vemagiri- Kadiyapulanka Sand Reach was existing. Physical
observation shows the remnants of mining operations.

2. No visual damage to the barrage observed.
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3. The Nurseries are located in the area on either side of road leading the River
Godavari at Vemagiri-Kadiyapulanka. During the inspection, the Ioint
Committee observed that the average width of road is g to 10 meters.

,.![ \.{l,t^mlrfi*
1. Madhavilataha IAS

Collector and District Magistrate

East Godavari

Rajamahendravaram.

3. R.Satish Kumar

Chief Engineer

Godavari Delta System, Dowlaiswaram

Water Resource Department.

2. Smt D. Sowmya

Scientist D

Central Pollution Control
Board

Regional Directorate, Chennai.

4. BH.L.

Environmental
Regional Offi ce, Kakinada

Andhra Pradesh Pollution

Control Board.

5



6
14299212023tLAW-HO

Annexure-l

Item No.02 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, ITEW DELHI

Original Application No.722 /2023

Inre: News item appearing in The Hindu Bureau dated 18.11.2023
tifled "Illegal sand mining in Godavari River poses a threat to
Sir Arthur Cotton Barrage, alleges BJP Andbra President D.
Purandeshwari"

Date of hearing: 19.12.2023

CORAM: IION'BLE MR. WSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
IION'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Origina-1 Application under Sections 14 and 15 of Nationa-l

Green Tribunal Act, 2010 (hereinafter referred to as "NGT Act, 2O1O")

has been registered suo-tatu based on a news item published in "The

Hindu Bureau' on 18.11.2023 under the title'Illegal sand mining in

Godauai Riuer poses a threat to Sir Arthur Cotton Banage".

2. The report says that huge illegal mining is going on inside River

Godavari adjacent to Sir Arthur Cotton Barrage particularly at Ballanka

area in Kadiyapu Lalka. Heavy machines have been deployed for mining

activities and no valid mining contract is subsisting which shows that the

entire mining is totally illegal.

3. Allegations do give rise to substantia_l question relating to

environment arising due to implementation of scheduled enactment

under NGT Act, 2010, but before taking any further action in the matter,

we find it appropriate to obtain a factual report for which we constitute a

joint committee comprising Andhra Pradesh Pollution Control Board,

District Magistrate, East Godavari, Central Pollution Control Board and a

6
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senior officer nominated by Additiona-l Chief Secretary/Principal

Secretary, Irrigation Department ofthe State of Andhra Pradesh.

4- Nodal agency shall be District Magistrate, East Godavari.

5. The said Committee shall visit the site, collect relevant information

with all relevant material and submit a factual report within 2 months.

6. Since the matter falls within the jurisdiction of Southem Zone

Bench of the Tribunal, let the record be transmitted to the said bench for

further proceedings.

7. List this matter before Southern Zonal Bench, Chennai on

28.02.2024.

8. A copy of this order be forwarded to Andhra Pradesh Poliution

Control Board, District Magistrate, East Godavari, Central Pollution

Control Board and Irrigation Department of State of Andhra Pradesh by

e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

December 19, 2023
Original Application N o.7 22 / 2023
AS
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Annexure-ll
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

(Ihrough Video Confermce)

Orieinal Application No.27 of 2024 ISZ\

Ea ier O.A. No. 7222023 (PB)

IN T}IE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu Dt
18.11.2023 trtled "lllegal satd miaing itt
Godaoafi ioer poses a thleat to Sit
Arthw Cotton Banage, alleges BIP
Aailh a P tesiilent D. Pw anileshut ai"

with

The Chairman

b,t
Assessment AuthoritvState Environmental ImPact

Andhra Pradesh
Vijayawada and Ors.

5lrs6
1 5 FEB ?M{

...Respondent(s)

t.

k
Ld)

fi,
Date of hearing: 09.O2.2024.

CORAM

HON,BLE SMt. }USTICE PUSHPA SATHYANARAYANA" JUDICIAL MEMBER

HON,BLE DT. SATYAGOPAL KORLAPATI, EXPERT MEMBER

or Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R4 to R8'

PaBe I of 2

Item No.28i

L
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1. The above case has been Suo Motu registered by the Principal

Bench of the National Green Tribunal, New Delhi as Original

Application No.722 of 2023 (PB) based on the news itern reported

in'The Hindu'dated 18.11.2023 which has been hansferred to this

Bench and renumbered as Original Application No.27 of 2024

(SZ).

2- Let notice be issued to the respondents through the Tribunal.

3. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on

behalf of Respondents

4. Post the matter on 22.03.2024.

No.1 and 4 to 8.

$
L*
t,

&ttr

sd/-
Sathyanarayana, JM

sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.2712024 (SZI,
09th February, 2024. Mn.
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Annexure-lll

Photographs taken during the Joint Committee inspection

Sand reach at Vemagiri-Kadiyapulanka.

East Godavari. Andhra Pradesh, lndia
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Boats used for carrying desiltation sand

h
1

:j

a

x

11



FUJZ()
HEzd
* IJJ

z
IJJ

0r'

HS
ET
r:rIoE>.t-:sstSP'
'DO
lU \.
'LsUtr
ro F-

&pB'irfi
!u,
adu].$s
qul

lA<Pti
a.

E
a
UJ

t{t
{
o.

uttt
EC<af

F

12

Annexure-lV

ffi
Government of lndia

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), AN DH RA PRADESH)rtriq sA

To,

Sir/Madam,

inr
SIA/
clea

The -1

SUBRAHMANYAM MANNEM

Asst. Geologist
O/o District Mines & Geology Officer -533101

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

1.

2.

3.

4.

5.

6.

7.

8.

9.

This is in reference to your application for Environmental Clearance (EC)
espect of project submitted to the SEIAA vide proposal number
AP/MlN/45242112023 dated 16 Nov 2023. The particulars of the environmental
rance granted to the project are as below.

EC tdentification No. EC24B001A P137125
File No. AP EG MIN 11 2023 5428
Project Type New

Category B

ProjecUActivity including '1(a) Mining of minerals
Schedule No.

Name of Project Vemagiri - Kadiyapulanka (2022-1) Sand
Reach

Name of Company/Organization SUBRAHMANYAM MANNEM
Location of Project ANDHRA PRADESH

TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date:15/0312024

(e-signed)
S.Sri Saravanan,lFS
Member Secretary

SEIA,A . (ANDHRA PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number $ E:pign generated from PARIVESH.Please quote identification
number in all future correspondence.

Ihis,'s a computer generated cover page.

EC ldentification No. - E'248001AP137125 File No. - AP EG MtN 11 2023 5428 Date of tssue EC - 15t03t2024

:.
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh
Ministry of Environment. Forests & Climate Change.

Governme nt of India
DT.YSR Paryavaran Bhavan, APIIC Colony Road,

Gurunanak Colony , Auto Nagar, Vijayawada-520007.

File No.APPCB -1 103315012024-TEC-EG-APPCB

Sub SEIAA, A.P. - 4.57 Ha Ordinary Sand Mine proposed in the name of
: Subrahmanyam Mannem, Vemagiri-Kadiyapulankalz02z-l Sand Reach of

Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District,
Andhra Pradesh-Environmental Clearance - Issued- Reg.

L This has reference to your application submitted through online on 16.11.2023
(SIA/APiMIN/ 45242l12023),clarification received on 22.02.2024' seekin g

Environmental Clearance for the proposed mine of 4 .57 Ha Ordinary Sand

Mine proposed in favour of Subrahmanyam Mannem over the Godavari River
in Vemagiri-Kadiyaputanka/2022-1 Sand Reach of Vemagiri-Kadiyapulanka
Village, Kadiyam Mandal, East Godavari District, Andhra Pradesh. It was

reported that the nearest human habitation viz., Kadiyapulanka (V) is existing at

a distance of about 0.71 kms from the mine lease area and the project requires

4.0 KLD of water. It was noted that the capital investment of the project is

Rs.4.0 Lakhs and capacity of the project is as follows:

Mining of Ordinary Sand Mine - 45,700 m3/annum in 4.57 Ha
ll. The location of the sand mine as per the mining plan is as follows:

lll.The proposal comes under category'B2'. The proposed project falls under Item

No.l(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals

(<250 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification,

2006 and its amendments thereof; The State Level Expert Appraisal Committee

(SEAC) examined the application, in its meetings held on 26.02.2024.

Minutes of the SEAC eetlns:-

13

Category: B2
fhe project proposal is for mining Ordinary Sand in an area of 4.57 Ha with a

proposed production quantity of Ordinary Sand Mine - 45,700 m3/annum with a

BP.No North Latitude East Longitude

1 16"52',59.49"N 8t"47'29.26"E

16'52'51.05"N

3 81"47',27.06"8

4 16'52'54.96"N 8t"47'24.55"8

EC ldentilication No . - EC24BOO1AP137125 FileNo.-AP EGMIN 11 2023 5428 Date of lssueEC- 1510312024

REGD.POSTWITH ACK.DUE

OrderNo.SEIAA/AP/EG/lvIIN/1 1/2023/5428/24 1'41&24 1.38

2 81"47',32.52"8

16'52'47.99"N

13



File No.APPCB -1 10331 5Ol2O24-TEc-EC-APPGB
14

condition that the total production during a scheme should be limited to the approved
quantity as per Mining scheme plan.

The proposed project falls under Item No. 1(a) of the schedule of the EIA Notification
2006 and its amendments thereof Mining of minerals (<250 ha of mining lease area in
respect of non-coal mine lease).

Sri.Mohan Rao, Dy. Director & Sri. Subrahmanyam Mannem of District of Mines and
Geology & and their consultant M/s. Pridhivi Enviro Tech Pvt. ltd have attended the
meeting and presented their proposal. The SEAC Committee noted that:

a. The Department of Mines and Geology submitted DSR of East Godavari
District. The same is reviewed in the SEAC meeting and observed that the
subject mine is available at Page No. 109 of DSR Report.

b. The Department of Mines and Geology, Ibrahimpatnam, AP issued circular
Memo No: 6588903/Sand- GeneraV2022 dt.17.10.2023 instructing to obtain
statutory clearance in the name of the officers for 35 sand reaches.

c. The Departrnent of Mines and Geology vide order dt.30.10.2023 issued LoI to
the subject mine subject to submission of Approved Mining Plan, EC and CFE.

d. As per the cluster letter dated: 10.11.2023 issued by the District Mines&
Geology officer, there are no existing leases within the radius of 500 mtrs area
and the total applicable cluster area is < 5.0 Ha.

e. The committee in light of the orders of the Hon'ble NGT dated 23.03.2023,
recommended to allow for Manual mining only, duly following the sustainable
sand mining guidelines 2016 and Enforcement and Monitoring guidelines for
sand mining 2020

f. This proposal was earlier placed in 239ft SEAC meeting and the committee
recommended to raise ADS for submission of following:

i. latest Joint inspection report.
ii. photographs of adjacent excavations along with the GPS coordinates.
iii. The project proponent shall submit Modified mining plan duly

incorporating the excavation details (depth) at Sl. No. 3.2k year wise
production of mining plan.

iv. Required documents.
g. Accordingly, the project proponent submitted Joint inspection report on

feasibility of sand reach dated 09.02.2024 conducted by the Revenue
Department, Mines & Geology Department, Ground Water Department &
Irrigation Department and also submitted Photographs of sand reach along with
the GPS coordinates.

h. As per the approved mining plan dt. 16.02.2024, the total provided mineral
reserves are 45,700 m3 1As per WALTA Act only 1m sand excavation is
permitted) and the entire quantity is proposed to be excavated within the period
of 1 year.

i. The lease holder informed that they have allocated Rs. 2.35 Lakhs as capital
cost and Rs. 2.10 Lakhs as a recurring cost budget for the EMp. The project
proponent volunteered to allocate funds 10% of the project cost for providing
amenities to the local school / pHCs and development of village roads in the

Ec ldentification No. - EC24Boo'1AP137125 FileNo.-AP EGMTN'11 Zo23 5428 Date of tssueEc- 1slo3tzo24
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File No.APPGB -1'10331 5012024-TEC-EC-APPCB

Vemagiri-Kadiyapulanka Village under Corporate Social Responsibility (CSR).

The Committee after examining the project proposals, presentations, MoEF&CC
Notifications & OM's and detailed deliberations, recommended to SEIAA to issue

Environmental clearance for the rnining of Ordinary Sand with the production quantity

of 45,700 m3/annum for one-year period with manual method of mining with the

following conditions:
1, There shall be no change in the production quantities approved in Environment

Clearance order.
2. All the conditions and guidelines issued by MoEF&CC, Govt of India in respect

of sand mining shall be followed.
3. The directions issued by the Hon'ble NGT, Southem Zone, Chennai in the

matter of O.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order

dated:14.12.2020 shall be scrupulously followed.
4. The standard environmental conditions for sand mining specified in the

Sustainable Sand Mining Guidelines, issued by MoEF&CC, Govt of India,

2016 shall be followed. The mine operator shall not carry mining more than L

meter depth in compliance with AP WALTA Act.
5. The Iease holder shall follow the procedures mentioned in Enforcement &

Monitoring Guidelines for Sand Mining January, 2020.

6. The lease holder shall comply with the recommendation and suggestion made

by the High-Power Committee as applicable.
7. The mining activities on river beds are allowed strictly as Per the provisions of

river / stream bed mining policy as under.
8. The ramp (i.e., approach road) shall be removed after sand mining is completed.

9. Under any circumstance under water sand mining shall not be carried out.

10.The committee directed the lease holder that they shall not carryout river bed

mining operation in monsoon period.
11.No sand mining shall be done during the rainy season.

12.The lease holder should demarcate boundary with geo-coordinates or geo-

fenced to ensure that sand extraction is going on only within the permitted area'

13.The committee directed the Royalty Inspector to functioning time of
quarries/depos shall be 7.00 AM to 6.00 PM. No sand transporting vehicles to

be parked inside the quarry/depot site during night time.

L4.The vehicles carrying the mines material shall be covered with tarpaulin during

vehicular movement.
15.The committee suggested the Royalty Inspector to the transportation route

should be selected in such a way that the movement of trucks/tippers/tractors

from the villages having habitation should be avoided'

16.The Committee directed the lease holder to maintain electronic weighbridges at

the appropriate location identified by the district mining officer, in order to

ensure that all mined minerals from that particular mine are accounted for

before the material is dispatched from the mine. The weighing bridge shall have

the provision of ccTV camera and all dispatch from the mine shall be

accounted for.
17.The lease holder shall keep GPS tracking to the vehicle from source to

'15
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destination.
18.The lease holder shall not obstruct the river flow, water fiansport and restoring

the riparian rights and in stream habitats.
L9.The lease holder shall remove the sheds constructed at the quarry site. All the

roads and pathways may be levelled so that there is no obstruction for the
normal flow in the river.

20.The lease holder shall carry out bank stabilization works.
21.The lease holder shall plant the plants all along the river bank/embankment to

control the erosion of river bank.
22.The lease holder shall restrict vehicles movement during the peak hours to

avoid accidents.
The committee in the appraisal report clearly stated that they have examined the
approved Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the
proponent.

A. SpecificConditions:
i. The proposal shall not attract the following Acs & Rules:

a. Forest Conservation Act,19B0;
b. Wild Life (Protection) Act,1972;
c. CRZ Notification, 2011;
d. The Eco sensitive areas as notified under Environment (Protection)

Act,1986;
e. Critically polluted areas as notified by CPCB and also shall not harm

Iivestock and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from

the top manual method of mining and no underwater mining is undertaken.iii. The lease holder informed that they have allocated Rs. 2.35 Lakhs as capital
cost and Rs. 2.10 Lakhs as a recuning cost budget for the EMP. The project
proponent volunteered to allocate funds 10olo of the project cost for providing
amenities to the local school / PHCs and development of village roads in the
Vemagiri-Kadiyapulanka Village under Corporate Social Responsibility
(csR).

iv. There shall be no change in the production quantities approved in

EC ldentillcation No. - EC248001AP137125 FileNo.-AP EGMlNll 2023 *28 Date of tssueEC- 1StOgt2O24

The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held on 06.03.2024 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the
proponent and to issue EC based on the Joint inspection report with further conditions
that the sand mining proposal (i) Shall not attract the Foresr Conservation Act 1980,
Wild life Protection Act,1972; CRZ Notification, 2011; The Eco sensitive areas as

notified under EP Act,1986; Critically polluted areas as notified by CPCB and ii) Shall
not harm live stock and human beings and disturb their activities. The SEIAA, A.P
hereby accords Environmental Clearance for Manual Method of mining to the
new Sand Reach as mentioned at Para No. I under the provisions of the EIA
Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 19BG subject to implementation of the following clusrer, specific and
general conditions:
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Environment Clearance order.
v. All the conditions and guidelines issued by MoEF&CC, Govt of India in

respect of sand mining shall be followed.
vi. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the

matter of O.A.No. 47 of 20L6 (SZ) & 177 ot 201.6 (SZ), Order dated:

14.12.2020 shall be scrupulously followed.
vii' 15s standard environmental conditions for sand mining specified in the

Sustainable Sand Mining Guidelines, issued by MoEF&CC, Govt of India,

2016 shall be followed. The mine operator shall not carry mining more than 1

meter depth in compliance with AP WALTA Act.
viii' The lease holder shall follow the procedures mentioned in MoEF& CC

Enforcement & Monitoring Guidelines for Sand Mining January, 2020.
ix. The lease holder shall comply with the recommendation and suggestion made

by the High Power Committee as applicable.
x. The mining activities on river beds are allowed strictly as per the provisions

of river / stream bed mining policy as under.
xi. The ramp (i.e., approach road) shall be removed after sand mining is

completed.
xii' gn6". rry circumstance under water sand mining shall not be carried out'
xiii. thg lease holder shall not carryout river bed mining operation in monsoon

period.
xiv. i1e sand mining shall be done during the rainy season.
xv. The lease holder should demarcate boundary with geo-coordinates or geo-

fenced to ensure that sand extraction is going on only within the permitted

area.
xvi. The lease holder shall maintain functioning time of quarries/depots shall be

from 7.00 AM to 6.00 PM. No sand transporting vehicles to be parked inside

the quarry/depot site during night time.
xvii. thg vehicles carrying the mines material shall be covered with tarpaulin

during vehicular movement.
xviiiThe committee suggested the lease holder to the transPortation route should
' be selected in such a way that the movement of trucks/tippers/tractors from

the villages having habitation should be avoided.
xix. ths lease holder shall maintain electronic weighbridges at the appropriate

location identified by the district mining officer, in order to ensure that all
mined minerals from that particular mine are accounted for before the

material is dispatched from the mine. The weighing bridge shall have the

provision of CCTV camera and all dispatch from tle mine shall be accounted

for.
xx. The lease holder shatl keep GPS tracking to the vehicle from source to

destination.
xxi' 16. lease holder shall not obstruct the river flow, water transport and restore

the riparian rights and in stream habitats.
xxii.lhs lease holder shall remove the sheds constructed at the quarry site. All the

roads and pathways may be levelled so that there is no obstruction for the

normal flow in the river.

17
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xxiii The lease holder shall carry out bank stabilization works.

xxiv ths leaseholder shall take up planting all along the river bank/embankment to
' control the erosion of river bank.
xxv. Jhs project proponent shall restrict vehicles movement during the peak hours

to avoid accidents.
xxvi 15i5 EC is valid for a period of 1 year only.

xxvi thg proponent shall carry mining by scrupulously following conditionsl' stipulated for river sand mining in MoEF O.M .No.J-13012/12120I3-lA-lI(l)
dated,24.L2.2013 and in A.P. WALTA Rules, 2004. The mining plan or
permission shall get modified to this extent.

xxvi 5s stacking allowed on road side along National Highways.
.

xxix It shall be ensured that sand mining does not in any way disturb the flow
' pattem of the river water.
xxx. $nnfl quarrying shall not be carried out in streams within 15 meters or 1/5of

the width of the stream bed from the bank, whichever ismore.
xxxi 53nfl mining shalt not be carried out within 500m of any existing stucture
' such as bridges, dams, weirs, ground water extraction structure(s) either

forirrigation or drinking water purposes, or any other cross
drainagestructure.

xxxi 5xnfl mining operations shall not affect the existing sources for irrigationorr' drinking water or industrialpurpose.
xxxi yghigls5 carrying sand shall not PIy over the flood banks except at crossingll' points or bridges or on a metal road. The emissions from the vehicles shall

be maintained within the emission norms.
xxxi ths depth of the sand mining shall not exceed lm. The tlickness of thev' sandin the mining area shall be more than 3m. Regulatory Authority prior

concurrence shall be taken for thisactivity.
xxx gsnd mining shall not be carried out below the ground water table underanyv' circumstances. Regulatory Authority prior concurrence shall be taken for

this activity.
xxx To assess the sand thickness, the Mines & Geology Departrnent shall mapvi' out the area establishing the width and depth / thickness of thesand.
xxx Permission from the Competent Authority shall be obtained for drawlofvii' ground water, if any, required for theprojeci.
xxx The vehicles transporting sand shall not be overloaded. The trucks shall bevlll' covered with Tarpaulin.
xxxi psls6nngl working in the project shall be provided with personnelx' protection devices such as masks, gloves etc., Regulatory Authority

instructions be taken if there are any betteralternatives.
xl. Transportation of sand from mine lease area shall be done during daytime

only.
xli. ths proponent shall obtain necessary permission from the RiverWater

Conservator.
xlii' The proponent shall take necessary measures to ensure that there shall not

18
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be any adverse impacts on human habitation existing nearby due to
miningoperations.

xliii.6 sgpr..1e Environment Management cell with suitable qualifiedpersons
shall be setup to implement various environmental protectionmeasures.

xliv. p|3n131ien shall be undertaken on either sides of the approach katchapath
(through which the vehicles ply) between the bund of the river and the main
road by the proponent at hiscost.

xlv. 11r" proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, GoI
on16.11.2009.

xlvi. 9yfl16 geological studies in the mine lease area are to be carried out by the
Ground Water Department.

xlvii pggulal monitoring of Ground Water levels shall be canied out in and
' around the mine lease area to assess the quality of the groundwater.

B. Special Conditions:
The Ministry of Environment Forest ald Climate Change have constituted to
formulate the "Guideline for Sustainable sand mining in the Country". The
Guidelines, inter-alia, included the following recommendations. The project
Proponent shall implement the following special conditions so as to mitigate the
environment impact of mining activities:-

Impact Category S.No Environmental Conditions
Stakeholder
Engagement

fhe project proponent shall create Stakeho]der awareness

and ability to raise concerns and getting it to be addressed.

Valid lease and all the permits is very much needed for
undertaking mining / quarrying activity.

Monitoring Committee including Local Panchayat, to check

on traffic due to transportation and submit an annual report
on the same.

[he directions given by the Hon'ble Supreme Court of India
vide order dated 27.02.2012 in Deepak Kumar case ISLP(C)
Nos. 19628-19629 of 20091 and order dated 05.08.2013 of
the Hon'ble National Green Tribunal in application No.

171,12013 may be strictly followed.

iUl the provisions made and restrictions imposed as covered

in the Minor Mineral Rule, shall be complied with,
particularly regarding Environment Management Practices

and its fund management and Payment of compensation to

the land owners.

Sustainable
Mining Practices

istrict level Survey Report should be prepared and area

uitable for mining and area prohibited for mining be

19
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identified.

No River sand mining be allowed in rainy season.

[o submit annual replenishment report certified by an
authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till
the replenishment is completed.

I In River flood plain mining a buffer of 3 meter to be Ieft
from the fuver bank for mining.

I

Mining shall be done in layers of 1 meter depth to avoid

[onding effect and after first layer is excavated, the process

will be repeated for the next layers.

No stream should be diverted for the purpose of sand mining.
No natural water course and/ or water resources are

obstructed due to mining operations.

No blasting shall be resorted to in fuver mining and without
permission at any other place

Depending upon the location, thickness of sand, deposition,
hgricultural land/Riverbed, the method of mining shall be
manual.

Identification
and Preparation of
Mining Site

Mining should be done only in area / stretch identified in the
District Level Survey Report suitable for mining and so
certified by the Sub Divisional Level Committee after site
visit.
Mining should begin only after pucca pillar marking the
houndary of lease area is erected at the cost of the lease
holder after certification by the mining official and its geo
coordinates are made available to the District Level
Committee.

Monitoring the
Mining of Mineral
and its
Transportation

e EC holder shall keep a conect account of quantity of
ineral mined out, dispatched from the mine, mode of

port, registration number of vehicle, person in-charge o
hicie and mine plan. This should be produced before

fficers of Central Government and State for inspection
or each mining lease site the access should be controlled in
way that vehicles carrying mineral from that area are

ed and accounted for.

e State / District Level Environment Committee should
e technology like Bar Coding, Information and
ommunications Technology (ICT), Web based and ICT

EC ldentillcation No. - EC248001AP137125 FileNo.-AP EGMlNll 2023 5428 Date of lssueEC- 1SlO3l2O24
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enabled services, mobile SMS App etc. to account for weight
of mineral being taken out of the Iease area and the number
of trucks moving out with the mineral.

(

Concessions Rules framed by the State Government

flhere should be regular monitoring of the mining activities
ln the State to ensure effective compliance of stipulated EC

conditions and of the provisions under the Minor Mineral

Noise
Management

Noise arising out of mining and processing shall be abated

trnd controlled at source to keep within permissible limit.

Restricted working hours. Sand mining operation has to be

carried out between 6 am to 7 pm.

Air Pollution and
Dust Management

lhe pollution due to transportation load on the environment
luill be effectively controlled and water sprinkling will also

be done regularly

Air Pollution due to dust, exhaust emission or fumes during
inining and processing phase should be controlled and kept in
permissible limits specified under environmental laws.

lhe mineral transportation shall be carried out through
bovered trucks only and the vehicles carrying the mineral

shall not be overloaded. Wheel washing facility should be

installed and used

Management of
Visual Impact

lhe mining operations are to be done in a systematic manner

io that the operations shall create a major visual impact on

the site.

Bio-Diversity
Protection I

storation of flora affected by mining should be done

mediately. Twice the number of trees destroyed by mining
be planted preferably of indigenous species. Each EC

older should plant and maintain for lease period at least 5

per hectare in area near lease

o mining lease shall be granted in the forest area without
orest clearance in accordance with the provisions of the

orest Conservation Act, 1980 and the rules made thereunder

rotection of turtle and bird habitats shall be ensured.

ensitive Zone of the Protected Area, recommendation of

tanding Committee of National Board of Wild Life

o felling of tree near quarry is allowed. For mining lease

thin 10km of the National Park / Sanctuary or in Eco-

NBWL) have to be obtained as per the Hon'ble Supreme

ourt order in I.A. No. 460 of 2004.

pnng sources should not be affected due to mining

21
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vities. Necessary Protection measures are to be
corporated.

oval, stacking and utilization of top soil in mining are
ould be ensured. Where top soil cannot be used
ncurrently, it shall be stored separately for future use

ing in view that the bacterial organism should not die
d should be spread nearby area.

dequate steps to check soil erosion and control debris flow
c. by constructing engineering structures

material to control erosion and movement of
ents

versue

o overhangs shall be allowed to be formed due to mining
mining shall not be allowed in area where subsidence of

cks is likely to occur due to steep angle of slope.

o extraction of stone / boulder / sand in landslide prone
as.

Management
Instability
Erosion

o
an

ntrolled clearance of riparian vegetation to be undertaken

ite clearance and tidiness is very much needed to have less
al impact of mining.

ping of waste shall be done in earmarked places as
proved in Mining PIan

Waste
Management

ish burial shall not be done in the Rivers

e EC holder shall take all possible precautions for the
tection of environment and control of pollution

Pollution
Prevention

ffluent discharge should be kept to the minimum and it

Protection
Infrastructure

ining shall not be undertaken in a mining lease located in
00-500 meter of bridge, 200
omstream of water supply / irigation scheme, 100 meters

m the edge of National Highway and railway line, 50
eters from a reservoir, canal or building, 25 meter from the

Hi
pecial pti

ofe taS te dan 01, etersm6 thfrom ee dghwa ofe erothv a

exads no s emex oncept the ub DS vl oS1 nalby

meter upstream and

II
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evel Joint Inspection Committee.

or carrying out mining in proximity to any bridge or
bankment, appropriate safety zone (not less than 200

eters) should be worked out on case to case basis, taking
to account the structural parameters, location aspects and

ow rate, and no mining should be carried out in the safety

ne so worked out.

g activities shall not be done for mine lease where
ining can cause danger to site of flood protection works,

laces of cultural, religious, historical, and archeological
portance.

ehicles used for transportation of sand are to be permitted
y with of fitness and PUC Certificates.

unction at takeoff point of approach road with main road be

perly developed with proper width and geometry required
or safe movement of traffic by concession holder at his own

t
oject Proponent shall ensure that the road may not be

ged due to tansportation of the mineral; and transport
f minerals will be as per IRC Guideliness with respect to

with traffic congestion and density.omplying
o stacking allowed on road side along National Highways.

Enhancement
Road Safety

e Project Proponent shall undertake phased restoration,

amation and rehabilitation of land affected by mining and

letes this work before abandonment of mine.omp

storation, reclamation and rehabilitation in cluster should

done systematically and jointly by each EC holder in that

uster.

ite specific plan with eco-restoration should be in place and

mplemented.

Closure
Reclamation
Mined Out Area

of

ealth and safety of workers should be taken care of.

ransport of mineral will not be done through villages

bitations

Proponent shall make arrangement for fuinking
aid facility (along with species specific anti-

in case of emergency for the workers.

e Project
ater, first
nom provisioning)

shal pI th Manag mene t1SD stea rne t elm emenn tPect ropo

Health and Safety
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C. General Conditions:
i. "Consent for Establishment" & "Consent for Operation" shalt be obtained

from Andlra Pradesh Pollution Control Board under Air and Water Act to
carry out mining.

ii. No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A.P. No further expansion or
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MoEF&CC, GoI, New Delhi, as applicable.

lll. The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring reports shall be uploaded in the
website of the project periodically. It shall simultaneously be submitted in
hard and soft copies to the SEIAA, A.p., District Collector and Ministry,s
Regional office, Vijayawada on 1st June and lstDecember of each calendar
year.

iv. Officials from the Regional Office of MoEF&CC, Vijayawada / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra pradesh
Pollution Control Board who would be monitoring the implementation of
environmental safeguards should be given full co-operation, facilities and
documents/data by the project proponents during their inspection. A
complete set of all tle documents shall be submitted to the CCF, Regional

24

Plan if the mine lease area is located in Seismic Zone-IV.
Project Proponent shall appoint a Committee to have a check
over any disaster to wam workers well before for the safety
of the workers. Emergency helpline number will be displayed
at all levels.

I

Project Proponent shall appoint an Occupational Health
fpecialist for Regular and Periodical medical examination of
the workers engaged in the Project and records maintained;
also, Occupational health checkups for workers having some
ailments like BP, diabetes, habitual smokers, etc. shall be
undertaken once in six months and necessary
remediaVpreventive measures taken accordingly.
Recommendations of National Institute for Labour for
ensuring good occupational environment for mine workers
would also be adopted.

Monitoring the
Impact of Mining

ilhe Project Proponent shall report monitoring data on
ieplenishment, traffic management, levels of production,
River Bank erosion and Mining maintenance of Road etc.,

Mineral
Conservation

Use of alternate material such as M-sand in place of natural
River sand shall be encouraged in order to reduce stress on
nafural eco-system

EC ldentification No' - EC248001AP137125 FileNo.-AP EG MIN'11 2023 5428 Date of lssueEC- 1StO3t2O24
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Office to MOEF&CC, Vijayawada.

Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, if needed in consultation with concerned

RegulatoryAuthority.

25

vi. The funds earmarked for environmental protection measures (Capital cost
Rs.2.35 Lakhs and Recurring cost Rs.2.l0 Lakhs/annum) should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office
located atVijayawada.

vii. 41 fs651 2o/o of the total project cost shall be allocated for Corporate
Environment Responsibility (CER) and item-wise details along with time
bound action plan shall be prepared in accordance to the MoEF&CC's office
Memorandum No.F.No.22-65 / 2017 - lA.lll, dated.O 1.05. 20 18 and submit to
the SEIAA, A.P and Ministry's Regional Office, Vijayawada.

viii. The project proponent shall submit the copies of the environmental
clearance to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the same for 30 days from the date ofreceipt.

ix. The project authorities should advertise at least in two local newspapers

widely circulated, one of which shall be in the vernacular Ianguage of the

locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a

copy of the clearance letter is available with the State Pollution Control
Board and SEIAA,A.P.

x' The SEIAA or any other competent authoriry may alter/modify the above

conditions or stipulate any further condition in the interest of environment
protection.

xi. The proponent shall obtain all other mandatory clearances fromrespective

depaftments.

xii. trny appeal against this Environmental Clearance shall lie with the National

Green Tribunal, if prefened, within a period of 30 days as prescribed under

Section 16 of the National Green Tribunal Act,2010'

xiii. 66n..u1ing the factual data or failure to comply with any of the conditions

mentioned above may result in withdrawal of this clearance and attract

action under the provisions of Environment (Protection) Act,1986.

xiv. ths SEIAA may revoke or suspend the order, if implementation of any of

the above conditions is not satisfactory. The SEIAA reserves the right to

EC tdentification No . - EC24BOO1AP137125 FileNo.-AP EGMlN l1 2023 y,28 Date of lssue EC - 1510312024
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alter/modify the above conditions or stipulate any further condition in the
interest of environmentprotection.

xv. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 198L, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their subsequent
amendments and Rules.

26

MEMBER SECRETARY,
SEIAA, A.P.

Special Secretary To Gow
MEMBER, CHAIRMAN,
SEIAA, A.P. SEIAA, A.P.

C

To
The Assistant Director of Mines & Geology,
O/o District Mines & Geology Officer,
East Godavari District, A,P.

oPy to:
1. The Chairman, SEAC, A.P. for kindinformarion.
2. The Member Secretary, APPCB for kindinformation.
3. The EE, RO: Kakinada, APPCB forinformation.
4. The Regional Officer, MoEF&CC, GOI Vijayawada for kindinformation.
5. The Secretary, MoEF&CC, GOI New Delhi for kindinformation.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.
7. The District Collector, East Godavari District, Andhra Pradesh for kind

information.

signature erified
Digitally sign
Designation; M
Date and Time

Ec ldentification No - Ec24BoolAP137125 FileNo.-AP EGMrNll 2023 s42g Date of rssue Ec - 15t03t2024

12:11:11 AM

Saravanan,lFS
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ffi
ffi,

Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Andh ra Pradesh)

To,

The Rep

JP POWER VENTURES LTD

Jn Road, Rajahmundry East Godavari Dist -533103

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity- 
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/APiMlN 124766212021 dated 27-Dec,2021.,Thg particulars of the environmental
clearance granted to the projectare as below. -' '' -

2. Fite No. | . np rt,ltr.r EG fi20213832
3. ProjectType 1' ' ,New,.. '-.,, '

4. Category '. ,'',. ,82:
5. ProjecUActivity including ,;: '':t(a)tlining of minerals

Schedule No. : ',' .,"1 " . -'- ' :. , ,

6. Name of Project 'Vemagiri-Kadiyapulanka t2021-14 Sand
, . Reach 

.

7. Name of Gompany/OrganizaUoh --tppOWER VENTURES LTD

8. Location of eroject :Andhra Pradesh

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

ra*{ wA

Date:1710312022

(e-signed)
DR. P.V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A vatid environmental clearance shall be one that has EC identification'iiiO", 
a E-$,gn generated from PAR|VESH.Please quote identification

number in all future correspondence.

Ihis is a computer generated cover page.
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ffi&
State Level Environment Impact Assessment Authoritv (SEIAA)

Andhra Pradesh
Ministrv of Environment. Forests & Climate Change.

Government of India
D.No.33-26-14Dl2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari $qreet, Kasturibaipet, Vijayawada-5200 I 0
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REGD.POST WITH ACK.DUE

OrderNo.SEIAA/AP 2 I 2021 I 3832 I t7 6.121 &17 3.87

Sub: SEIAA,A.P. 4.41 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka 2021-14 Sand Reach in Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District, Andhra Pradesh -Environmental
Clearance-Issued- Reg.

I. This has reference to your application submitted through online on 27)22021
(SIA/AP/M1N124766212021), seeking Environmental Clearance for the proposed 4.41
Ha. Sand Mine in favour of M/s Jai Prakash Power Ventures Limited over the
Godavari River at Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East
Godavari District, Andhra Pradesh. It was reported that the nearest human
habitation v'u.,Kadryapulanka (V) is existing at a distance of about 1.88 km from the
mine lease area and the project requires 6.0 KLD of water. It was noted that the capital
investment of the project is Rs.4.0 Lakhs and capacity of the project is as follows:

Miningof Sand -44,100 m3/annum in4.4lHa.

il. The location of the sand mine as per the mining plan is as follows:

North Latitude East longitude

I 16053'06.92"N 81o47',14.44"8

2. 16053'03.09"N 81o47',16.27"8

3 16053'07.14"N 87'47',26.23"8

4. l6'53'l1.33"N 81o47'.24.83"8

m. The proposal comes under category 'B2'. The proposed project falls under Item
No.1(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100
Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification,2006
and its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined
the application, in its meetings held on 22.01.2022. Mls. Jai Prakash Power Ventures
Limited, East Godavari District, in Andhra Pradesh has requested for the Environmental
Clearance to operate through semi-mechanued method for sand mining as the modified
Mining Plan was approved as"The thiclcness of sand is above 3 meters in the Sand Reaches
as reported by the Asst. Director of Mines & Geologt. The reach shall be proposed to be
operated through Semi mechanized mode". The Committee noted that MoEF &CC, GoI, New
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Delhi issued Notificarion vide S.o.No.141 dt:15.01.2016. For sand mining the District
survey Report is to be prepared as per the prescribed procedure for sand mining or river bed

mining and mining of other minor minerals is given in Appendix- X of as per the

S.O.No.l41 dt:15.01.2016. The MoEF&CC, GoI, New Delhi issued guidelines in 2016 for

sand mining " Sustainable Sand Mining Management Guidelines, 2016" and stated that for

Identification and preparation of Mining Sites- (y' Mining should be done only in area /
stretch identified in the Distict Level Surtey Report suitable .for mining and so certified by

the sub Divisional Level committee after site visit. (ii)Mining should begin only after pucca

pillar marking the boundary of lease area is erected at the cost of the lease holder after

certificdtion by the mining fficial and its geo coordinates are made available to the District
Level Committee. The Honb'le NGT, Southem Zone, Chennai in the matter of O'A.No.47 of
201 6(sz) & I 77 of 2016(52), Order dated: 14.12.2020 issued directions . The state of Andhra

Pradesh must scrupulously fotlow the directions issued by the Principal Bench recently in

ANUMOLU GANDHI VS. STATE OF A.P (0.A.935/2018 dated 24.8.2020) and also the

guidelines provided by the MoEF&CC in Sustainable Sand Mining Mandgement Guidelines,

1016 En1or"r^ent and Monitoring Guidelines for Sand Mining issued in January, 2020

while undertaking such process. Now, M/s. Jai Prakash Power Ventures Limited, East

Godavari District in Andhra Pradesh has fumished the District Survey Report prepared by

the Andhra Pradesh Space Application centre (APSAC), Modified Mining Plan with other

documents and requested for the Environmental Clearance to operate through semi-

mechanized method for sand mining. The representative ofthe project proponent of M/s. Jai
Prakash Power Ventures Limited, East Godavari District and then RQP, Sri. P Vijay

Kumar have attended the meeting and submitted the District Survey Report and Modified
Mining Plan.

Category : 82 The project proposal is for mining Ordinary Sand Mine in an area of 4.41IJt
with a proposed production quantity of Ordinary Sand Mine - 44,100 m3/annum with a

condition that the total production during a scheme should be limited to the approved

quantity as per Mining scheme/ plan. The proposed project falls under Item No. 1(a) of the

schedule of the EIA Notification 2006 and its amendments thereof Mining of minerals (<100

ha of mining lease area in respect ofnon-coal mine lease). The representative ofthe project

proponent of M/s. Jai Prakash Power Ventures Limited, East Godavari District their

RQP, Sri. P. Vijay kumarhave attended the meeting. The committee noted that as per the

cluster letter issued by the Deputy Director of Mines & Geology, Rajamahendravaram,

vide Letter date d: 21.12.2021there are no existing sand reaches within the radius of500 mtrs

area. The Proposed sand reach is a standalone sand Reach. The project falls under E}2

category as pei the MoEF&CC Notification No. S.O.2269(E),dated lst July, 2016' The

Committee after examining the project proposals, presentations, MoEF&CC' Notifications &

OMs and detailed deliberations, recommended for issue of Environmental Clearance.

The proponent volunteered to allocate funds at least 10% of the project cost for providing

,."niti.i to the local school / PHCs and development of village roads in the vemagiri-
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.

The committee recommended the EC for the above sand reaches without prejudice to the

directions issued by the Honb'le NGT, Southem Zone, chennai in o.A.No. 187 of 2O21

(SZ).duly stipulating the following conditions:

There shall be no change in the production quantities approved in this Environment

Clearance orders.
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ii. All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect of
sand mining shall be followed.

iii. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) & 177 of20l6 (SZ), Order dated :14.12.2020 shall be
scrupulously followed.

iv. The boundary pillars shall be erected with geo co-ordinates marked on them.
v. No sand mining shall be done during the rainy season.
vi. The ramp ( i.e., approach road) shall be removed after sand mining is completed.
vii. The standard environmental conditions for sand mining specified in the Sustainable Sand

Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent.The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on 19.02.2022
examined the proposal and the recommendations of SEAC and decided to accept SEAC
recommendations aforesaid for strict compliance by the proponent and to issue EC with further
conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life
Act,l972; CRZ Notification, 20ll; The Eco sensitive areas as notified under EP Act,l986;
Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings
and disturb their activities. The SEIAA, A.P hereby accords Environmental Clearance for
Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. I
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following cluster, specific
and general conditions:

A. Specilic Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,l972;
c. CRZ Notification, 20ll;
d. The Eco sensitive areas as notified under Environment (Protection) Act,l986;
e. Critically polluted areas as notified by CpCB

and also shall not harm live stocks and human beings and disturb their activities.
ii. The project proponent shall carryout mining only one meter depth sand from the top

Semi-Mechanized mining method and no underwater mining is undertaken.
iii. The proponent volunteered to allocate funds at least l0% of the project cost for providing

amenities to the local school / PHCs and development of village roads in the Vemagiri--
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.iv. There shall be no change in the production quantities approu.d in this Environment
Clearance orders.

v- All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.

vi' The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter ofo'A'No' a7 9f 2016 (SZ) & 177 of 2016 (SZ), order dated: t4.12.2020 shall bescrupulously followed.
vii' The boundary pillars shall be erected with geo co-ordinates marked on them.viii. No sand mining shalr be done during the raliny r.uron.ix' The ramp ( i'e., approach road) shalibe removed after sand mining is completed.
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The standard environmental conditions for sand mining specified in the Sustainable Sand

Mining Guidelines, issued by MoEF&CC, Gort of India, 2016 shall be followed.
This EC is valid for a period of I year only.
The proponent shall carry mining by scrupulously following conditions stipulated for

river sand mining in MOEF O.M .No.J- 1301211212013-l A-II(I) dated 24.12.2013 and in

A.P. WALTA Rules, 2004. The mining plan shall get modified to this extent.

It shall be ensured that sand mining does not in any way disturb the flow pattern ofthe
river water.
Sand quarrying shall not be carried out in streams within 15 meters or l/5ofthe width of
the stream bed from the bank, whichever is more.

Sand mining shall not be carried out within 500m of any existing structure such as

bridges, dams, weirs, ground water extraction structure(s) either for irrigation or

drinking water purposes, or any other cross drainage structure.

Sand mining operations shall not affect the existing sources for irrigation or drinking

water or industrial purpose.
Vehicles carrying sand shall not ply over the flood banks except at crossing points or

bridges or on a metal road. The emissions from the vehicles shall te maintained within
the emission norms.
The depth of the sand mining shall not exceed lm. The thickness of the sand in the

mining area shall be more than 3m. Regulatory Authority prior concurrence shall be

taken for this activity.
Sand mining shall not be carried out below the ground water table under any

circumstances. Regulatory Authority prior concurrence shall be taken for this activity.
To assess the sand thickness, the Mines & Geology Department shall map out the area

establishing the width and depth / thickness ofthe sand.

Permission from the Competent Authority shall be obtained for drawl of ground water,

ifany, required for the project.
The vehicles transporting sand shall not be overloaded. The trucks shall be covered with
Talpaulin.
Personnel working in the project shall be provided with personnel protection devices

such as masks, gloves etc., Regulatory Authority instructions be taken if there are any

better altematives.
Transportation of sand from mine lease area shall be done during dayime only.

The proponent shall obtain necessary permission from the River Water Conservator.

The proponent shall take necessary measures to ensure that there shal1 not any adverse

impacts on human habitation existing nearby due to mining operations.

A ieparate Envtonment Management cell with suitable qualified persons shall be setup

to implement various environmental protection measures.

Plantation shall be undertaken on either sides of the approach katcha path (through

which the vehicles ply) between the bund of the river and the main road by the

proponent at his cost.

th. propon.n shall take appropriate measures to ensxre that the GLC shall comply

with theievised NA,r{Q norms notified by MoE&F, GoI on16 1 1'2009'

UVat" g*f"gi"al studies in the mine lease area are to be carried out bythe Ground

Water DePartment.
n.g"i", ti"rit-ing of Ground Water levels shall be carried out in and around the mine

leaie area to assess the quality ofthe groundwater'

x.

xi.
xii.

xiii.

xiv.

xv.

xvi.

xvii.

xviii.

xix.

xx.

xxi.

xxii.

xxiii.

xxiv.
xxv.

xxvi.

xxvii.

xxviii.

xxix.

xxx.

xxxi.
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B. General Conditions:

L "Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on mining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi, as

applicable.

llt The half-yearly compliance reports in respect of the terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website of the project periodically. It
shall simultaneously be submitted in hard and soft copies to the SEIAA, A.P., District
Collector and Ministry's Regional office, Chennai on lst June and llDecember of each
calendar year.

iv. Officials from the Regional Office of MOEF&CC, Vijayawada I The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given full
co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF, Regional
Office to MOEF&CC, Vijayawada.

v. Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if needed
in consultat ion with concerned Regulatory Authority.

vi The funds earmarked for environmental protection measures (Capital cost Rs.2.77 Lakhs
and Recurring cost Rs.l.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other pu{pose. Year wise expenditure should be reported to the
Ministry and its Regional Office located at Vijayawada.

uL At least 2Yo of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's offrce Memorandum No.F.No.22-6512017-
IA.III, dated.Ol.05.20l8 and submit to the SEIAA, A.P and Ministry's Regional Office,
Vijayawada.

vttt- The project proponent shall submit the copies of the environmental clearance to the Heads
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

ix The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concirned, within 7 days oi
the issue of the clearance letter informing that the project has been accorded environmlntal
clearance and a copy of the clearance letter is available with the State pollution Control
Board and SEIAA,A.p.

IL
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K The SEIAA or any other competent authority may alter/modify the above conditions or

stipulate any further condition in the interest ofenvironment protection.

)(L The proponent shall obtain all other mandatory clearances from respective departments

xii. Any appeal against this Envtonmental Clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the

National Green Tribunal Act,2010.

xiv. The SEIAA may revoke or suspend the order, if implementation of any of the above

conditions is not satisfactory. The SEIAA reserves the right to alter/modiff the above

conditions or stipulate any further condition in the interest of environment protection.

xv. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)

Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act,

1991 along with their amendments and rules.

MEMBERSECRETARY,
SEIAA,A.P.

MEMBER.
SEIAA,A.P.

To
M/s Jai Prakash Power Ventures Limited,
Sri M. Sudhakar, District In-charge,

JN Road, Rajamahendravaram,
East Godavari District-533 I 03.

Ph.No: 9944556456

Copy to:

l. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Kakinada, APPCB for information.
4. The Regional Officer, MoEF&CC, Gol Vijayawada for kind information'

5. The Secretary MoEF&CC, Gol New Delhi for kind information'

6. Monitoring cell, MoEF&CC, GoI, New Delhi for kind information'

7_ The Distriit collector, East Godavari District, Andhra Pradesh for kind information.

EC ldentilication No - EC22BOO1AP186311 File No - AP MIN EG 12 2021 3832

Signature tlot,Verified
Dioitallv sionedbv Dh.
P.V.cHALAPATXI'RAo
Member SecretarY
Date: 31 17 1202212: 10:00f M -

Date of lssue EC - 1710312022 Page / ol /

xiii Concealing the factual data or failure to comply with any of the conditions mentioned

above may result in withdrawal of this clearance and attracl action under the provisions of
Environment (Protection) Act, 1 986.

CHAIRMAN,
SEIAA,A.P.
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To,

The Rep

JP POWER VENTURES LTD

Jn Road, Rajahmundry East Godavari Dist -533103

Subiect: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Fdr ffiA

Date:2411212021

Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Andhra Pradesh)

(e-signed)
DR. P.V.CHALAPATHIRAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number 9 e:|igl generated from PARIvESH.please quote identification
number in all future correspondence.

Ihis is a computer generated cover page.

EC ldentification No. - EC218001Ap145163 File No. - Ap EG MtN 11 2021 3684 Date of lssue EC - 24112t2021

This is in reference
in respect of project
s |A/AP/M I N I 242020 I 2021

to your
mitted

for Environmental Clearance (EC)
EIAA vide proposal numbersub eS

dated of the environmental
clearance granted to the

1. EC ldentification No. - EC218001AP145163
2.

3.

4.

5.

6. 5 sand

7.

8.
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OrderNo.SEIAA/AP/EG/I\4IN/r U2021 I 3 684 I 17 1.33 &t 68.27

SEIAA,A.P.- 3.75 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulankal202l-15 Sand Reach at Vemagiri-Kadiyapulanka Village'

Kadiyam Mandal, East Godavari District, Andhra Pradesh.

EnvironmentalClearance-Issued- Reg.

I. This has reference to your application submitted through online on 02.12'2021

(S[A/APiMIN/2 4202012021), seeking Environmcntal Clearance for the proposed 3.75

Ha. Sand Mine in favour of M/s Jai Prakash Power Ventures Limitedover the

Godavari River at Vemagiri-Kadiyapulanka/2021-15 Sand Reach at Vemagiri-
Kadiyapulanka Village, Kadiyam Mandal, East Godavari District, Andhra
Pradesh. It was reported that the nearest human habitation viz., Kadiyapulanka (V) is
existing at a distance of about 1.88 Kms from the mine lease area and the project

requires 6.0 KLD of water. It was noted that the capital investment of the project is

Rs.4.0 Lakhs and capacity ofthe project is asfollows:

Mining of Sand - 37'500 m3/annum in 3.75 Ha.

II. The location of the sand mine as per the mining plan is asfollows:

Sl.No North Latitude East Longitude

l6'5245.63'N 81"47'24.38"E

l6'52'41 .85"N 8l'47',25.77"E

3 16"52'43.64"N 8l "47'35.64"E

4 16"52',4'.7.46"N 81"47',34.44'E

m. The proposal comes under category 'B2'. The proposed project falls under Item

No.t(a; of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100

Ha of mining lease area in respect ofnon-coal minelease)'

The proposal has been examined and processed in accordance with EIA Notification, 2006 and

its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined the

application, in its meetings held on 06.12.2021 & 07.12.2021. \I/s. Jai Prakash Power

ventore. Limited, East Godavari District, in Andhra Pradesh has requested for the

Environmental clearance to operate through semi-mechanized method for sand mining as the

modified Mining plan was approved as,,ihe thiclcness o.f sand is above 3 maters in the sand

Rrorh", as repirted ty tt , irtt. Director of Mines & Geologt. The reach shall be proposed to

be operated through Semi mechanized mode"'

ffi&
State Level Environment ImDact Assessment Authoritv (SEIAA)

Ministrv of Environmen t. Forests & Climate Chan
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

EC ldentification No. - EC2'l B0OlAP145163 File No. - AP EG MIN 11 202'13684 Dale ol lssue EC - 2411a202'l

Andhra Pradesh

REGD.POST WITH ACK.DUE
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The Committee noted that MoEF&CC, GoI, New Delhi issued Notification vide S.O.No.141
dt:15.01.2016.

For sand mining the District Survey Report is to be prepared as per the prescribed procedure
for sand mining or river bed mining and mining of other minor minerals is given in Appendix- X
of as perthe S.O.No.141 dt:15.01.2016.

The MoEF&CC, GoI, New Delhi issued guidelines in 2016 for sand mining " Sustainable Sand
Mining Management Guidelines, 2016" and stated that for Identification and preparation of
Mining Sites- (i) Mining should be done only in area / stretch identified in the District Level
Sumey Report suitable for mining and so certified by the Sub Divisional Level Committee after
site visit. (ii)Mining should begin only after pucca pillar marking the boundary of lease areo is
erected at the cost of the lease holder after certifcation by the mining fficial and its geo
coordinates are made available to the District Level Committee.

The Honb'le NGT, Southern Zone, Chennai in the matter of O.A.No.47 of 2016(32) & 177 of
201 6(32), Order dated: I 4. 1 2.2020 issued directions

The State of Andhra Pradesh must scrupulously follow the directions issued by the Principal
Bench recently in ANUMOLU GANDHI I/5. STATE OF A.P (0.A.935/2018 dated 24.8.2020)
and also the guidelines provided by the MoEF&CC in Sustainable Sand Mining Management
Guidelines, 2016 and Enforcement and Monitoing Guidelines for Sand Mining issued in
January, 2020 while undertaking such process.
The issue of EC to the Sand Reaches in A.P., was discussed in the SEAC, A.P., meeting held on
06.12.202r & 07 .12.202 |

Now, the project proponent lVf/s. Jai Prakash Power Ventures Limited, East Godavari
District has applied afresh for EC application through online on 24dNovember 2021 & 1,2"d

December 2021

Now, the lWs. Jai Prakash Power Ventures Limited, East Godavari District in Andhra
Pradesh has fumished the District Survey Report prepared by the Andhra Pradesh Space

Application Centre (APSAC), Modified Mining Plan with other documents and requested for the
Environmental Clearance to them to operate through semi-mechanized method for sand mining.

The representative of the project proponent of lws. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vrjay Kumar have attended the meeting
and submitted the District Survey Report, Modified Mining Plan.

The project proposal is for mining Ordinary Sand Mine in an area of 3.75Ha with a proposed
production quantity of Ordinary Sand Mine - 37.500 m3/annum with a condition that the total
production during a scheme should be limited to the approved quantity as per Mining scheme/
plan. The proposed project falls under Item No. l(a) of the schedule ofthe EIA Notification 2006
thereof Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The
representative of the project proponent of M/s. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vijay Kumar have attended the meeting.
The Committee noted that as per cluster letter issued by the Asst. Director of Mines & Geology,
Rajamahendravaram, vide Letter dated: 01.12.2021 there are no existing sand reaches within
the radius of500 mtrs area. The Proposed sand reach is a standalone sand reach. The project falls
under 82 category as per the MoEF&CC Notification No. S.O.2269(E),dated 1st July, 2016. The
Committee after examining the project proposals, presentations, MoEF&CC' Notifications &
OMs and detailed deliberations. recommended for issue of Environmental Clearance. The
proponent volunteered to allocate funds at least l0% of the project cost for providing amenities
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to the local school / PHCS and development of village roads in the Vemagiri -Kadiyapulanka
Village as a part of Corporate Social Responsibility ICSR) activitl'.
The committee recommended the EC for the above sand reaches without prejudice to the
directions issued by the Honb'le NGT, Southem Zone, Chennai in O.A.No. 187 of 2021 (SZ).

Further. the Committee recommended for issue of Environmental Clearances for Semi-
Mechanized Mining Method to the above new Sand Reach, duly stipulating the following
conditions:

i. There shall be no change in the production quantities approved in this Environment
Clearance orders.

ii. All the conditions and guidelines issued by MoEF&CC, Gor.t of India (2016) in respect
of sand mining shall be followed.

iii. The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated :14.12.2020 shall be
scrupulously lollowed.

iv. The boundary pillars shall be erected with geo co-ordinates marked on them.
v. No sand mining shall be done during the rainy season.
vi. The ramp( i.e., approach road) shall be removed after sand mining is completed.
vii. The standard environmental conditions for sand mining specified in the Sustainable Sand

Mining Guidelines, issued by MoEF&CC, Gort of India, 2016 shall be followed.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, FormJ/II, PFR/DPR and EMP for compliance by the proponent.The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on
20.l2.202lexamined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC with
further conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life
act,l972; CRZ notification, 2011; The eco sensitive areas as notified under EP act,l986;
Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings
and disturb their activities. The SEIAA, A.P hereby accords Environmental Clearance for
Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. I
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following cluster, specific
and generalconditions:

A. Specific Conditions:

l1

The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972:
c. CRZ Notificatton, 2011;
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.
The project proponent shall carryout mining only one meter depth sand from the top
Semi-Mechanized mining method and no underwater mining is undertaken.
The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Vemagiri -Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR)

1ll.
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lv.

vi.

actlvlty.
There shall be no change in the production quantities approved in this Environment
Clearance orders.
All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect
of sand mining shall be followed.
The directions issued by the Honb'le NGT, Southem Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) 8L 177 of 2016 (SZ), Order dated :14.12.2020 shall be
scrupulously followed.
The boundary pillars shall be erected with geo co-ordinates marked on them.
No sand mining shall be done during the rainy season.
The ramp( i.e., approach road) shall be removed after sand mining is completed.
The standard environmental conditions for sand mining specified in the Sustainable Sand
Mining Guidelines, issued by MoEF&CC, Gort of tndia, 2016 shall be followed.
This EC is valid for a period of I yearonly.
The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MOEF O.M .No.J-I301211212013-1A-ll(I) dated24.12.2013 and in
A.P. WALTA Rules, 2004. The mining plan shall get modified to this extent.
It shall be ensured that sand mining does not in any way disturb theflow pattern of the
riverwater.
Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width of
the stream bed from the bank, whichever ismore.
Sand mining shall not be carried out within 500m of any existing structure such as

bridges, dams, weirs, ground water extraction structure(s) either forirrigation or
drinking water purposes, or any other cross drainagestructure.
Sand mining operations shall not affect the existing sources for irrigationor drinking
water or industrialpurpose.
Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
tle emission norms.
The depth of the sand mining shall not exc,eed lm. The thickness of the sandin the
mining area shall be more than 3m. Regulatory Authority prior concurrence shall be
taken for thisactivity.
Sand mining shall not be carried out below the ground water table underany
circumstances. Regulatory Authority prior concurrence shall be taken for this activity.
To assess the sand thickness, the Mines & Geology Department shall mapout the area

establishing the width and depth / thickness ofthesand.
Permission from the Competent Authority shall be obtained for drawlof ground water, if
any, required for theproject.
The vehicles transporting sand shall not be overloaded. The trucks shallbe covered
withTarpaulin.
Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc., Regulatory Authority instructions be takenif there are any
betteralternatives.
Transportation of sand from mine lease area shall be done during dayime only.
The proponent shall obtain necessary permission from the RiverWater Conservator.
The proponent shall take necessary measures to ensure that there shall notany adverse

impacts on human habitation existing nearby due to miningoperations.
A separate Environment Management cell with suitable qualifiedpersons shall be setup

to implement various environmental protectionmeaswes.

vl1.
viii.

ix.
x.

xl.
xii.

xxiv.
xxv.

xxvi.

x111.

xlv.

xvl.

xvll.

xvlll.

xtx.

xxl.

xxll.

xxlll.

xv

xx

xxvll.
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Plantation shall be undertaken on either sides of the approach katchapath (through

which the vehicles ply) between the bund of the river and the main road by the
proponent at hiscost.
The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, Gol on16.1 I .2009.
Hydro geological studies in the mine lease area are to be carried out byhe Ground
WaterDepartment.
Regular monitoring of Ground Water levels shall be carried out in andaround the mine
lease area to assess the quality ofthe groundwater.

B. GeneralConditions:

"Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry onmining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be

carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,
asapplicable.

it The half-yearly compliance reports in respect ofthe terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website ofthe project periodically. It
shall simultaneously be submitted in hard and soft copies to the SEIAA, A.P., District
Collector and Ministry's Regional office, Chennai on 1st June and l'rDecember of each

calendar year.

iv. Officials from the Regional OfIice of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Aadhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given full
co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF, Regional
Offi ce to MOEF&CC,Vijayawada.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any conffactions due to exposure to dust and take corrective
measures, if needed in consultation with concerned RegulatoryAuthority.

vt- The funds earmarked for environmental protection measures (Capital cost Rs.2.77 Lakhs
and Recurring cost Rs.1.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located atVijayawada.

\41 At least 2o/o of the total project cost shall be allocated for Corpotate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-65l2017-
IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry's Regional Office,
Vijayawada.

rat The project proponent shall submit the copies of the environmental clearance to the Heads

u.
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x

of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Govemment who in tum has to display the same for 30 days from the date ofreceipt.

ix The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vemacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAA,A.P.

The SEIAA or any other competent authority may alter/modifu the above conditions or
stipulate any further condition in the interest of environment protection.

)(L The proponent shall obtain all other mandatory clearances fromrespective departments.

xii Any appeal against this Environmental Clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act,2010.

xiii Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

xiv. The SEIAA may revoke or suspend the order, if implementation of any of the above

conditions is not satisfactory. The SEIAA reserves the right to alter/modifo the above

conditions or stipulate any further condition in the interest of environmentprotection.

xv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control ofPollution) Act,1974, the Air (Prevention & Control of Pollution)
Act, 1981, tlle Environment (Protection) Act, 1986 and the Public Liability lnsurance Act,
1991 along with their amendments and rules.

MEMBERSECRETARY,
SEIAA,A.P.

MEMBER,
SEIAA,A.P.

CHAIRMAN,
SEIAA.A,P.

To
IWs Jaiprakash Power Ventures Limited,
JN Road, Rajamahendravaram,
East Godavari District-S 3 3 I 03, Andhra Pradesh.

Ph.No: 9944556456.

Copy to:

1. The Chairman, SEAC, A.P. for kindinformation.
2. The Member Secretary, APPCB for kindinformation.
3. The EE, RO: Kakinada, APPCB forinformation.
4. The Regional Officer, MoEF&CC, GOI Vijayawada for kindinformation.
5. The Secretary, MoEF&CC, GOI New Delhi for kindinformation.

EC tdentification No. - EC21BOOlAP145163 FileNo.-APEG MIN 112021 3684 Date of lssueEC - 2411212021
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6. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.
7. The District Collector, East Godavari District, Andhra Pradesh for kindinformation.

Member

EC ldentification No. - EC21B001AP145163 File No. - AP EG MIN 11 2021 3684 Date of lssue
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To,

The Rep

JP POWER VENTURES LTD

Jn Road, Rajahmundry East Godavari Dist -533103

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

rfl,q il{A

Date:2411212021

Government of lndia
Ministry of Environment, Forest and Climate Change

(lssued by the State Environment lmpact Assessment
Authority(SEIAA), Andhra Pradesh)

(e-signed)
DR. P.V.CHALAPATHIRAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Stgn generated from PAR|VESH.Please quote identification
number in all future correspondence.

Ihis is a computer generated cover page.

EC ldentification No. - EC218001AP188417 File No. - AP EG MIN 1 1 2021 3686 Date of lssue EC - 2411212021

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/AP/MlN 124202912021 dated 02Oec:2Q21."The particulars of the environmental
clearance granted to the projectaie asbelbw-. ,_;',r, :,:

":::i'-' '-""-, i
1. EC ldentification No. ,.t _ F921B001AP188417
2. File No. AP EG MtN 1120213686
3. ProjectType
4. Category
5. ProjecUActivity

Schedule No.
including

6. Name of Project -16
SAND

7. Name of VENTURES LTD

Pradesh

I

q.
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State Level Environ rnqnt LrUp act Assqssment AUthoritv (SEIAAJ
Andhra Pradesh

Ministrv of Environment. Forests & Climate Chanqe.
Government of India

D.No.33-26 -14 D12, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayaw ada-520010

43

REGD.POST WITH ACK.DUE

OrderNo.SEIAA/AP/EG/IVIIN/l 1/202 1/3686/l 7 1.35& I 68.29

Sub: SEIAA,A.P.- 4.69 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulankal202l-16 Sand Reach at Vemagiri-Kadiyapulanka Village,
Kadiyam Mandal, East Godavari District, Andhra Pradesh.
EnvironmentalClearance-Issued- Reg.

I. This has reference to your application submitted through online on 02.12.2021
(SIA/AP/MIN124202912021), seeking Environmental Clearance for the proposed 4.69
Ha. Sand Mine in favour of tvt/s Jai Prakash Power Ventures Limitedover the
Godavari River at Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East
Godavari District, Andhra Pradesh. It was reported that the nearest human
habitation viz.,Kadiyapulanka (V) is existing at a distance of about 2.24t{ms from the
mine lease area and the project requires 6.0 KLD of water. It was noted that the capital
investment of the project is Rs.4.0 Lakhs and capacity of the project is asfollows:

Mining of Sand - 46,900 m3/annum in 4.69 Ha.

II. The location of the sand mine as per the mining plan is asfollows:

Sl.No North Latitude East Longitude

I 1652',15.20"N 81o47',36.56"8

2 76052',70.48''N 81o47',39.56"8.

16052'14.13"N 81o47',47.69"8.

4 16052',19.10"N 81"47',44.25"8

m. The proposal comes under category 'B2'. The proposed project falls under Item
No.l(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100
Ha of mining lease area in respect ofnon-coal minelease).

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meetings held on 06.12.2021 & 07.12.2021. M/s. Jai Prakash Power
Ventures Limited, East Godavari District, in Andhra Pradesh has requested for the
Environmental Clearance to operate through semi-mechanized method for sand mining as the
modified Mining Plan was approved as "The thickness of sand is above 3 nteters in the Sand
Reaches as reported by the Asst. Director of Mines & Geology. The reach shall be proposed to
be operated through Semt mechanized mode".

EC ldentification No. - EC21B001AP188417 File No. - AP EG MIN 11 2021 3686 Date of lssue EC - 24t12t20i1
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The Committee noted that MoEF&CC, GoI, New Delhi issued Notification vide S.O.No.14l
dt:15.01.2016.

For sand mining the District Survey Report is to be prepared as per the prescribed procedure
for sand mining or river bed mining and mining of other minor minerals is given in Appendix- X
of as per the S.O.No.141 dt:15.01.2016.

The MoEF&CC, GoI, New Delhi issued guidelines in 2016 for sand mining " Sustainable Sand
Mining Management Guidelines, 2016" and stated that for Identification and preparation of
Mining Sites- (i) Mining should be done only in area / stretch identified in the District Level
Survey Report suitable for mining and so certified b1t the Sub Divisional Level Committee after
site visit. (ii)Mining should begin only after pucca pillar marking the boundary of lease area is
erected at the cost of the lease holder after certification by the mining fficial and its geo
coordinates are made available to the District Level Committee.

The Honb'le NGT, Southern Zone, Chennai in the matter of O.A.No.47 of 2016(32) & 117 of
20 I 6(3Z), Order dated : I 4 . I 2.2020 is sued directions

The State of Andhra Pradesh must scrupulously follow the directions issued by the Principal
Bench recently in ANUMOLU GANDHI VS. STATE OF A.P (0.A.935/2018 dated 24.8.2020)
and also the guidelines provided by the MoEF&CC in Sustainable Sand Mining Management
Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand Mining issued in
January, 2020 while undertaking such process.
The issue of EC to the Sand Reaches in A.P., was discussed in the SEAC, A.P., meeting held on
06.t2.202t & 07 .12.202t

Now, the project proponent IWs. Jai Prakash Power Ventures Limited, East Godavari
District has applied afresh for EC application through online on 24thNovember 2021 & 1,2"d

December 2021

Now, the lWs. Jai Prakash Power Ventures Limited, East Godavari District in Andhra
Pradesh has furnished the District Survey Report prepared by the Andhra Pradesh Space
Application Centre (APSAC), Modified Mining Plan with other documents and requested for the
Environmental Clearance to them to operate through semi-mechanized method for sand mining.

The representative of the project proponent of IWs. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP, Sri. P. Vrjay Kumar have attended the meeting
and submitted the District Survey Report, Modified Mining Plan.

The project proposal is for mining Ordinary Sand Mine in an area of 4.69 Ha with a proposed
production quantity of Ordinary Sand Mine - 46,900 m3/annum with a condition that the total
production during a scheme should be limited to the approved quantity as per Mining scheme/
plan. The proposed project falls under ltem No. 1(a) of the schedule of the EIA Notification 2006
thereof Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The
representative of the project proponent of M/s. Jai Prakash Power Ventures Limited, East
Godavari District Sri Sudhakar and their RQP. Sri. P. Vrjay Kumar have attended the meeting.
The Committee noted that as per cluster letter issued by the Asst. Director of Mines & Geology,
Rajamahendravaram, vide Letter dated: 0l.l2.2021there are no existing sand reaches within
the radius of 500 mtrs area. The project falls under 82 category as per the MoEF&CC
Notification No. 5.O.2269(E),dated lst July, 2016. The Committee after examining the project
proposals, presentations, MoEF&CC' Notifications & OMs and detailed deliberations,
recommended for issue of Environmental Clearance, Subject to submission of corrected
LOI as 2021-16 Sand Reach.

EC ldentification No. - EC218001AP18U17 File No. - AP EG MIN 11 2021 3686 Date of lssue EC - 24t12t2021
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The proponent volunteered to allocate funds at least l0% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Vemagiri-
Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR) activity.
The committee recommended the EC for the above sand reaches without prejudice to the
directions issued by the Honb'le NGT, Southem Zone, Chennai in O.A.No. 187 of 2021 (SZ).

Furrher. the Committee recommended for issue of Environmenlal Clearances for Semi-
Mechanized Mining Method to the above new Sand Reach, duly stipulating the follorving
conditions:

i. There shall be no change in the production quantities approved in this Environment
Clearance orders.

ii. All the conditions and guidelines issued by MoEF&CC, Govt of India (2016) in respect

of sand mining shall be followed.
iii. The directions issued by the Honb'le NGT, Southem Zone, Chennai in the matter of

O.A.No. 47 of 2016 (SZ) & 1'17 of 2016 (SZ), Order dated :14.12.2020 shall be

scrupulously followed.
iv. The boundary pillars shall be erected with geo co-ordinates marked on them.

v. No sand mining shall be done during the rainy season.

vi. The ramp( i.e., approach road) shall be removed after sand mining is completed.
vii. The standard environmental conditions for sand mining specified in the Sustainable Sand

Mining Guidelines, issued by MoEF&CC, Gort of India, 2016 shall be followed.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-I/II, PFR/DPR and EMP for compliance by the proponent.The State Level
Environment lmpact Assessment Authority (SEIAA), in its meeting held on
20.12.202lexamined the proposal and the recommendations of SEAC and decided to accept

SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC with
further conditions that the sand mining proposal (i) Shall not attract the Forest act 1980, Wild life
act,l972; CRZ notification, 2011; The eco sensitive areas as notified under EP act,1986;
Critically polluted areas as notified by CPCB and ii) Shall not harm live stock and human beings
and disturb their activities. The SEIAA, A.P hereby accords Environmental Clearance for
Semi-Mechanized Mining Method to the above new Sand Reach as mentioned at Para No. I
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation ofthe following cluster, specific
and generalconditions:

A. Specific Conditions:

1. The proposal shall not attract the following Acts & Rules:

a. Forest Act 1980,
b. Wild life (Protection) Act,l972;
c. CRZ Notification, 201 I ;

d. The Eco sensitive areas as notified under Environment (Protection) Act,l986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.

The project proponent shall carryout mining only one meter depth sand from the top
Semi-Mechanized mining method and no underwater mining is undertaken.

The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the

Vemagiri-Kadiyapulanka Village as a part of Corporate Social Responsibility (CSR)

11.

ul.
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lV,

vi.

actlvlty.
There shall be no change in the production quantities approved in this Environment
Clearance orders.
All the conditions and guidelines issued by MoEF&CC, Gort of India (2016) in respect

of sand mining shall be followed.
The directions issued by the Honb'le NGT, Southem Zone, Chennai in the matter of
O.A.No. 47 of 2016 (SZ) & 177 of2016 (SZ), Order dated:14.12.2020 shall be
scrupulously followed.
The boundary pillars shall be erected with geo co-ordinates marked on them.
No sand mining shall be done during the rainy season.

The ramp( i.e., approach road) shall be removed after sand mining is completed.
The standard environmental conditions for sand mining specified in the Sustainable Sand

Mining Guidelines, issued by MoEF&CC, Gort of lndia, 2016 shall be followed.
This EC is valid for a period of I yearonly.
The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MOEF O.M .No.J- 1 301 211212013-l A-ll (I) dated 24.12.2013 and in
A.P. WALTA Rules, 2004. The mining plan shall get modified to this extent.
It shall be ensured that sand mining does not in any way disturb theflow pattem of the

riverwater.
Sand quarrying shall not be carried out in streams within 15 meters or l/5of the width of
the stream bed from the bank, whichever ismore.
Sand mining shall not be carried out within 500m of any existing structure such as

bridges, dams, weirs, ground waler extraction structure(s) either forirrigation or
drinking water purposes, or any other cross drainagestrucfure.
Sand mining operations shall not affect the existing sources for irrigationor drinking
water or industrialpurpose.
Vehicles carrying sand shall not ply over the flood banks except at crossing points or

bridges or on a metal road. The emissions from the vehicles shall b maintained within
the emission norms.
The depth of the sand mining shall not exceed lm. The thickness of the sandin the

mining area shall be more than 3m. Regulatory Authority prior concurrence shall be

taken for thisactivity.
Sand mining shall not be carried out below the ground water table underany

circumstances. Regulatory Authority prior concurrence shall be taken for this activity.

To assess the sand thickness, the Mines & Geology Department shall mapout the area

establishing the width and depth / thickness ofthesand.
Permissionfrom the Competent Authority shall be obtained for drawlof ground water, if
any, required for theProject.
Ttre veiricles transp-orting sand shall not be overloaded. The trucks shallbe covered

withTarpaulin.
personnel working in the project shall be provided with personnel protection devices

such as masks, gloves etc., Regulatory Authority instructions be takenif there are any

betteralternatives.
iiansportation ofsand from mine lease area shall be done during daytime only'

The pioponent shall obtain necessary permission from the-RiverWater Conservator'

the proponent shall take necessary measures- to ensure. that there shall notany adverse

i.fu"t. on t ,rrnan habitation existing nearby due to miningoperations'

e Lp"i"" Environment Manageme-nt cell with suitable qualifiedpersons shall be setup

to implement various environmental protectionmeaswes'
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xxlx
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\1-

\41

Plantation shall be undertaken on either sides of the approach katchapath (through
which the vehicles ply) between the bund of the river and the main road by the
proponent at hiscost.
The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoE&F, GoI onl6.1 1.2009.
Hydro geological studies in the mine lease area are to be carried out byhe Ground
WaterDepartment.
Regular monitoring of Ground Water levels shall be carried out in andaround the mine
lease area to assess the quality of the groundwater.

B, GeneralConditions:

"Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry onmining.

lL No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No fufiher expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi,
asapplicable.

fl The half-yearly compliance reports in respect ofthe terms and conditions stipulated in this
order & monitoring reports shall be uploaded in the website ofthe project periodically. lt
shall simultaneously be submitted in hard and soft copies to the SEIAA, A.P., District
Collector and Ministry's Regional office, Chennai on lst June and I'tDecember of each
calendar year.

Iv Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the implementation of environmental safeguards should be given full
co-operation, facilities and documents ldata by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF, Regional
Offi ce to MOEF&CC,VU ayaw ada.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed in consultation with concerned RegulatoryAuthority.

The funds earmarked for environmental protection measures (capital cost Rs.2.77 Lakhs
and Recurring cost Rs.1.23 Lakhs/annum) should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry and its Regional Office located atVijayawada.

At least 2o/o of the total project cost shall be allocated for corporate Environment
Responsibility (cER) and item-wise details along with time bound action plan shafl ie
prepared in accordance to the MoEF&cc's offrce Memorandum No.F.No.22-65l201 z-IA.III, dated.0l.05.20l8 and submit to the SEIAA, A.p and Ministry,s Regional office,
Vijayawada.

r4n fhs p16jgs1 proponent shall submit the copies of the environmental clearance to the Heads
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of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date ofreceipt.

DL The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAA,A.P.

x The SEIAA or any other competent authority may alter/modi$ the above conditions or
stipulate any further condition in the interest of environment protection.

>cL The proponent shall obtain all other mandatory clearances fromrespective departments

xii Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act,20l0.

xu Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, I 986.

xiv. The SEI-AA may revoke or suspend the order, if implementation of any of the above

conditions is not satisfactory. The SEIAA reserves the right to alterlmodifu the above

conditions or stipulate any further condition in the interest of environmentprotection.

xv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability lnsurance Act,
1991 along with their amendments and rules.

MEMBERSECRETARY,
SEIAA,A.P.

MEMBER,
SEIAA,A.P.

CHAIRMAN,
SEIAA,A.P.

To
IWs Jaiprakash Power Ventures Limited,
JN Road, Rajamahendravaram,
East Godavari District-533 103, Andhra Pradesh

Ph.No: 9944556456.

Copy to:

l. The Chairman, SEAC, A.P. for kindinformation.
2. The Member Secretary, APPCB for kindinformation.
3. The EE, RO: Kakinada, APPCB forinformation.
4. The Regional Officer, MoEF&CC, GOI Vijayawada for kindinformation.
5. The Secretary, MoEF&CC, GOI New Delhi for kindinformation.

EC ldentification No. - EC21 8001AP18U17 File No. - AP EG MIN 1 1 2021 3686 Date of lssue EC - 2411212021
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6. Monitoring cell, MoEF&CC, GOI, New Delhi for kindinformation.
7. The District Collector, East Godavari District, Andhra Pradesh for kindinformation.

Sign

EC ldentification No. - EC218001AP18U17 File No. - AP EG MIN 11 2021 3686 Date of lssue

Member
PM
of8
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REGE POST \4rtTH ACK.IIIil:

Onlrr Nsr. SlilAA/AF/liC&ltN/t lf2ll?{&tt[ f3 ? 03jl In020

Sub SIIAA, A.P. - {.61 Hr Propmed Snnd llil.iur of \rrmrgiri K*diynpuhnkr I
: $and Rcsch rt Vemagir-Kadiynpulank* Yillag*, KCIdiyam llantlnl, [ast

Godsvtd Dirlrict,, Andhr* Fr*dmh" - Environmeltal Clearanre - Irrued-
RGE.

l. This has relhense to y*ur applic*tirn sutrmitled through unlinc on
06.1 I.?0?fl t$lAlAP/MIN/lImlSPn0I0), sreking Enrnirr:nmcntul
Clenrsnse firr the propot*d 4,6t Hrr. Srnd lrIim in finuur of thr Assistant
Dirmtor Mlnr* And GeologS', f,lst Godayari Dirlricl, Andhm Przdesh
over lhe Godav*ri Rir,er rl Yemagir-Xerliynpulanlit lnillnge, KediSem
Mendtl, [,asl Codavsri Dl*trict Dlslricl. I1 ryss rcponrd that thr: netuest
human hobitation vie Vemogir-Kodil.apulanks (\r) is cxisting at a distancc
of ahout 4.98 kB front tlre riinc leasc sr*d snd drr prqiret rcquin:s 6.00
Kt,tl of rt'ater. Ii was noted *r*t rlte crpital invcstnrcnt rrf thc proicct is
Rs.3.0 Lakhs and cspacitl' of the Frojcct is as lirllon's:

Illiningof Srrd dS,l00 m3/anrum 4.6I Hr.

The lr:c*titn of ttrc sand minc as pcr thc n:ining ptran is as follorvs:

III.llt* proposal c$mes undcr tfitcgt$ry '83'. Ths propuscd pra.lcct falls undcr
Item No.lts) of ths uchrdule of thc EIA !*l*ti{ication 3$06.(i} Mining of
Miner*ls ({100I{n of rniniug lcase srsa ir rcspcc[ of non-coal nrinc lcasc}.

firc pruposal tras bscr exandned anrJ prnccssed iR acc*rdrnce rritlr EIA Notiticaliulr,
?0t]6 attd itr arnendmefits there*l; llrt St*te Lrv*l li.xpert Appraisal Cummillcc

tSLAt:) exnmimd th€ applicstion. in its meclirrgs hcld rvn 18.I1.2020 & l0.lIJ0lll.

Sl.No North l.stitude East Longitrrtl*
9. 16"52'41-f;?"N 8l "47'27.34"8
10 l6'52?3.31"N 81"d7'39"35"L.
11. 16.5233.99.'FI 8l"il7T,l.49"L
!"2 t6'52'43.fJ?"N fflo{7'_1?.5.1"t

Hr'

50



51

Thc rcprcrcrrtativcs of'thc proicct proponcnt District ltantJ Ofticer. and their ltQP

M/s. l, \niial' Kurnar, RQP-harr attendsd thc onlinc mffting, Thc Cammittee

recomnrended for issue of Environmental Clearance for onc )'{ur to thiu Propcrsed send

rnining project ftrr the produetioll qusiltilies: ()rdinatl' Sand 46,100 m3r'annurn, duly

stipulating a condition thut thc projcct propanr.nt shall can)'oul mining on[.v r:ate me,tcr

depth sand fronr thc top manuallS, snd no undsrr+'alcr rnining is undeftakm= The

project FropCIrlent shall allocate ilfficisrrt funds for irnplcmcntation of CSR eclivities

as comminetl hy thc reprexntrutiys *long u'itlr the EMI', LInder an1' c-ircumstancss,

undcr ri'ntcr sand mining shall not be cnrricd out,, 'llte fiute l,evel Snvirnrtmenl

lnrpact Assessrncnt Authoriq (SE|A4,). in its rnccling hrlcl crr ?S.ll.ZSX0 exan:ined

tlrc proposal and the r.rcrxrmendatinurr of SEAC and dccidcd to ec.ccFt SIAC

rce.onrrue,dations slbre$aid for stiA conrplinnce b1 rhe F$rpCInent and lo issuc EC

with funtrer cmditioru ilrat the sand nriting prCIposal (il Shall nol attracl the Forrst act

1980, }\'ild lifc act,l972; CRZ notificalicrn, 20ll; Thq ecr.! ssnsitive arcilr as notilied

undrr EP scl1986: Criticall.v pollutcd arcas as notified by CPCII and ii) $lt*ll nr.u

horm lir.e strrck and hunran lreinpr and disturh thcir activitics. The SEIA{. A.P

bercby rccordr Environrnrntel Cleersnce to the projec{ as rnentisned at Para Nu. I

rrnder thc pror,isions tf the ll.lA Ncrtiticatiolr ?{106 and its *ubsequent amsrdmcnts

issucd undcr Environrncnt (Protrctian) AcL I98(-r subjscl to implementation ol'the
follou'ing clustcr. spccific und gcncral conditious:

A. $Jxcific Conditions:

I. Thc sand miningprqposrl shall not altrirst thc Foresl sct I98ti, Wild lifr
(Protection) acr,l972: CRZ notili*alirxr. 201 l; l}c esr) sensirir'€ areas s.3

notificd under EP aet"l986; Critically polluted arsus us nolified by CPCB and

also shall not harn: livc stocks and human beings nnd disturh their ac{iviti*s.
Itr. Thc projcct proponcnt shall caq'oul mining onl1, file nleter dtpth sand fronr ttre

ttrp mnnually and no umbtwstcr trriuing is undeflaken,

III.Thc projccl proponcnt shall allrcets Eumcienl funds for irnplernentaiion of
CSR activitics as commitlcd try thc rcpresentatil'e alurg u'ith the [.]\,1P.

IV.Under an1' circurnstancss under \+'srer sgnd rninilrg shall not he can'ied nur.

V. 'l his EC is r.alid for r period of I )'esr onl]'.
VI.Thc proponcnt shall carry mhrirg b1' scrupulousll' follorring cotrditions

stipulatcd for rivcr sand mining in h{t}[l: O,M .Ntr. J-l l0l 2ll 3n[l ]-] A-lltl]
dated 24.1?.20t3 and in A-P. UTALTA RuL.x. 200{. The tnining plan rhall get

nrodilied to this cxlcnt.
VII.lt shall bc cnrurcd that sand mining duEs nol irr nnv ua1 disturh the fl*rr

pattem of the river u,$sr'.
VIII.Sand quarrf ing shsll not trc carricd out in slrrrtms within l5 me:tsrs or" ltS of

thc vridth of thc strcam trcd flcrrn thr hank. tvhiehcvcr is tnore,

IX.Sand mining shnll nr:t be c*rrierlout witlrirr 500nr of an-r'existing struc.ture such
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m lrridges. SsfiH, weirr" grcund lyatfr cxtraction strusture(s)*iilrw for irigation
r.n drinking wfftsr purp$se$. or any n{her cross drrinuge ,trucuue,

X. S*nd mining operations shall not sffect the existing sr)urrns frrr irrigation $r
drinking t\mter or indusrbl purposc,

XlYehiclcs crqying sa*d shrtl nut ply ryvcr the llosd bqrrlis e:iceft rt crrusing
points or bridgrs or (rn a mc{.al rusd. Ths emissitxr-r frum thr vehicle* shall he
msinteincd $ithin tllc emission nornis.

XII.Thc dcpilr oflhr *and miuing shnll uol cxcmd Im. 'lhc thickn*s trfthe sancl in
the mining arua *hall bc rnrr* lhan 3rn. Regulatur-r' Authorit3' prinr slncurrrn[c
shall he taken lbr this actir{ty"

XIII"$and mining shall not bc cffrisd out bclorl' lhc ground lr,atcr hblc undcr *n1'
circuntstanccr. Rcgulatory Autlloriry'prior c.onc.urrcrrcc shall br tahcn lur this
actir.iqv.

XIV.T* nsiess thc *and rlrickne*s" the Minss & Gealogl'Dcpartrucnt shsll map oul
the anea establirhing the widilr and depth I thickness efthc sand,

XV.Ilern:ission from the Conrpslert Autlroriry shall he ohtained for dranl of
Eround wlter, if any. reryrircd fru'the Frojcct.

XVI.l}e velricle* transporling rand shall not he overloadcd- Thc trucks shall bc
aoywcl with Tarpaulin-

XVll.Fersonnel n'o*ing in the project shall be pravidsd u'ith pemonnel protection
devices suc}r m rnasfts, glol.es oc., Rcgularory Authorig. instructions bc taken if'
Ihere arr any tretter altrnratives.

XVlll.Transportation *f sand from mine lease area *hall bc done during dry timc
only,

XIX.The proponenl shall obtain necessar), permissimr from thc Rivcr l*'atcr

Coruertator.
XX.The Frop$ngnt shall t*e ncoessart'lucasur* lo ensurt that ttrcrc sholl not m1'

adt'ese impaca on human hahitation existing neart3. duc to mining opcrations.
XXI.A $epruare EnvinrnmertManagemEmt oell s.ith suitable qualified pcrEEBE

shall hesefup to implemenl varirrus srl'irpnmental prntectior msasures.
XX[.Plantation slrall be urrdcrtaken on either sides of the approoch katc]ra path

(lhrough rvhich rbe vetricles ply] betn'een rhe bund of the river ard thc main
road trt,the proponent at his cnsl

XXIII"fire prcponent shall tlke apprupriate mearures t$ er$urr that tlre Gl.C shall
conrply with tlre rcr'ised NAAQ nonn$ nstilied hy MoE&F, Gol on 16.1 I -2009.

XXIV.H.vdro geologicsl studier in the mi*e lease ,IrEa are to he carried oul b,tlre
$nound \1, ster Dry*rtrnent.

XXV,Regular monitoring erf Ground ltrratei'levels shall he caried out in and around
the rnim le*se nrea to sssess the qualiq' of the grormd $tlr€r.

B.General Cooditions:

'Conscnl l'orEstablishn:ml" &'tqnsffrt li:r Operation* slult tre obtsine.d
&om Andhra Pradesh Pollution Ctntnrt lSoard under Air and \Vsrsr Act to carl"t
rn mining,

No chmge ir miuing technolog'and scope ofuorking shquld he made
uithout priorappmval ofrlre sIj[AA. A.P. No flrth*erpansitn or

h*/

il
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modilistiuns in thc minc shall bc carricd oul u'ithout pri$r rpJrrnvalof tlre
SIiIAA. API MoEflF. CoI. Ncw Dclhi. as *grplicthlc.

iil. Thc lurlf-ycfirly eornplianer ftports in rrspxt of the tenlr$ and cnlrdtticurs

stipulatcd in this order & monitoring rrports shall be upload*d in the u'ehshe of
thr: prqlect pcriodically.It shallsimultancously b* subrniued in lrard sild so,l
copies ts the SEIAA, Af,.n District Collectar *nd Ministq''$ Regiottal tfilir;e,
Chennai on lst Junc snd lst Dccsmbcr of cach cslendar yeor,

iv. Oflicials from lhc Rcgional Officc of MOEF&CC' Chmnni / Tte SIilAA,
Andhra Ptadesh through the Regional Of{ices of Andlrra Prsdesh Pollutitxr

Control Board r+'ho rvould he nmnhoring the implcnrcfitstion rf enviruruuenttl

safeguards should hc giveir fullco-opcration- facilitics and do*urnents/d*ta o3'*

the projert proporlsnts during tlxir inspcction. A cnmptctc srt of all the

docrrnrents shall he,zuhmitrcd t* t}re CCF" Regional Office to MOEI;&.CC,

Chennai.
v, Occupational health sun'cillance prograrn of ftc rryorkcrs should hc

rrndenaken periodically to observe an1'contrf,clions duc lu cxpo'sure to dusl illd
take c+neclive measrrres- if nce&d in consultation rrith con$$rn(d Rtgulgtory'

AUlrnrit3',
vl. The firnds earmarked for environrn€rtal proteclion mcasures (Capllffl $osl

Rs t.St Lakhs and Rrcurring cost Rs. 1.10 Lskhs/anuuut) sh<ruld be hept in
Feparat€. account ffrd should nol bc divcrtcd for othcr purFosc. Yeru wire
expendhure should bc rcportcd to thc lr{inistrl' and its Rcgional Oflicc locatcd

at Chennai.
vii. At lesst 2?i of the total projcct cosl shall bc allocatcd l'rrr Corporale

Environmcnt Rcsponsibilig' {CER) and item-rvisc dclails altrng rryitlr tiurc hound

ar:tion plan shall ltr prepared in accordance lu *re h{otl'&CC's oflice
Mcmorandrrm No.F-NoJ2-65i2.017- IA.III. datsl,0l.05.20lt{ and submit to the

SEIAA. A-P and Ministry''s Rcgionul Ollict, Chcnrmi,

viii. The projecl proporent shall submit thc tupies of the stvironmenlal clearaqce

to ths Heads of loc.al bodie+, Pnnehal'ats rnd Munieipal Bodies in addition to
lhcrclcrunt officcs of the Govcmmrnl $'hs in turn has to display dle same for'

30 da1's from thc datc of rcceipt.
ix. "fhc projcct uulhuririss shoukl *dr,eflise st least ir: tuu localnervspaper.'i

rvidely circulatcd. onc of rvhich shall b+ in thr vcmacttlar langu,age ofthe
localig conccmcd rrithin ? dn3's of the issuc trf tltc clcarance lefier inlnnr-ting

&at the project has heen a*r:orded +zlvirrtnrnental cle*rance ard a sap)' *fthe
clcarancc lctrcr is avrilable u'ith the Stste Pollution Control ltosrd and liEIAA.
A.P.

x. The SEIAA CIr any orher rxrmpctsnt sufioril)' rnay tltx,'rnodifl llr sbove

conditions or stiputatc any furthrr cunrJition in the inlerest ofettvirtlnment
prole$ion.

xi. The proponcnt shall obtain all othcr mandulorl' clcuntncsr frorn resptr:rive

a. dtrpartments.
xii. An1,-appeal against this Entironmcntal Clcamncc sh*ll lie rrith the National

Grmn Tribunaf ilprcfcrrcd. tilhin r period ol30 r*r1"s as prcscrihed under

Section 16 of the National Grct"n Tribuual Act, 3010'
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xlil" Conc*aliqg the fsttilsl rlstn ur failurc tu rumply rvith ary.' of thc conditinns
mEnlioned abovt mtl,rcsult in rvithdral+'al of this clcarancc arrd attract acticn
under the pnrvisions of lim.imnmwrr {korcction} Act- I98S.

xlv. The SEIAA may revokc or susprod the order. if implenrentalion of an1.' of
the nborre softdition$ is not s.ati$fsctut.The $EIAA rtserl"es thr right tn
cltedmodifi tht abovc cmditions or stipulatc srr)' fu{rer arndition in t}re
intmesl nf mvirunmcnt prntcction.

xv. Thr: sbove eonditisn$ ra'ill be enforced inter-alia, under the provisi*ns of th*
lltalrr {Prer,cntion & Cor,runl of Pollutir:rr} Act" lq?d. llre Air {Fmv*nliun &
Ccstrol of Pollutionl Act, 19fll, the llnvilunment (l'rotectir'rlr) Acr" I986 snd the
Puhlic Liabilig' Insr,rrance;\ct. l$91 *lang n'ith ttreir snrendments rud rutcs"

I\{ EIIIBIR S ECII.ETA R }"
SEIAA. A.P.

MInl BIiR,
slilAA, A.l',-

CIIAIRNIAN,
5mlAA..A,.Tr.

Speci*l $ectretrq, 1o Gorl

Ttr
AssI Direalor *fMinns md Geologl'.
Esst Godavui. District
Andlrrn Prudcsh-533 t 0 I

Copy tc:

1' Prpl. B.Y Sandccp. Vicc Chaimun- SEAC. A.P. ftrr kind irrfornratiorr,
2. Thc h{cmtrcr Sccrctarr'" APPCS for kind infornaticn.
3. Thr: EE" RO EIum APPCB for information.
4' Thr Rcgional Ofhcs'. h{oEF&CC, GOI Che*nai for kind inttrrmation,
5. Thc srcrctaq'. MoEF&cc, (-iot Nsw Delhi lar kind infirmration,
s. Monituring ccll. MoEF&cc- Gol, Ncu'Delhi for kind inlonnation.
7. Thc Dituici Collcctor Fant (.iodavari, Andlu* Pradeslr for kind inlirrnrution,

)/r c'F, tt *I
f

$*r:it; ; f :r'J i ronmen l* i [r:$:i n*r r

$t;rtr E;ivi ;r:lt f ient lrn pecl
Ai.it lS rrrrnt ,4rrthcriiy

Gc,r"'1. Df An,{hrr Pr;ld*g}r

tls"*]
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SJq1ll.L*$il-Enrii runmenl I rnsnet Asre.qs@
An{hrn Prndqh

lHrnir.ffi;nf-Ep,uirrtumsnl. fqrcrh.,&-filfu'HlnGh"tuge,
Gor.ernment of trndia

D"t*o.33r35-14 D,rl" Ncar Sunrise Hospital. Pushpa llotel Ctntr*,
Chal ama vari Strtr.L K artlrihaipet. \'i ij ay au'ada- 52 00 I 0
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Onltr Nn. SEI AA/AP,IIGfl{IN/I r /202SI13[J (if ] 03.r13/3030

Suh StilAA, A.I'. - {"ft5 llr I'ropor*rl Srrnd Mlne nf Vcmrrgiri-Krdiytprrhrks -I
: $ard Reech at Yenraglr-Xedl3'a;rrrhnka Villagt, Iiedll'rnr ltlrtrdel, F.s*t

(hrdsvsri lli-slrict, Audbr* Frartmlr.* Environtnelttel Clcsrunct - l*sucd-
Reg.

l, l'his has reference to y-our applicatiorr suhrnitted through anline on

{16.1l,lt}30 tSltuAP/MINi/lSIX?I/}0I01. seeking htyirnnmental
Clun'rrancs ftrr tlrc pnrpruul 4.65IIs, $and Minr in f*vour *f thc Arsislant
Firrcttr Mine* And Geotrg,. Ii*.rt Godrvari flirtricl, Andhra Pradtrh
ovcr lhc Codavrri Riucr et Yomrgir-Xediyopulenka Villrgt. Kediyrm
Flrndal. Iiast $odnvsri District tlistricl. It rl'ns repofied that thc nearcsl

lrunran hahitation viz VenragipKudi]'afularrk;r (V) is existing at a distance

of abtut 6.39 hn lion the tnitte lease arca ald tlte prcjett requires 6,00

KLII of'wster" lt *'as nnted that tlre capiml investnrr,nt of the project is

Rs,3.{} Lakhs atd capacitl' ollhe prtrject is as fotlo*'s:

I$ining of Seud 46,500 m-l/annum 4.65 He.

The lncatiotr ol'tlte srrrd mine fls fler the mining plan is as follorts:

ILThe proposrt coffies under cslegory 'Bl'. The proprxcd prqie{l lalls under Itern

Ns,l(rrl ofrhe schedulc ot'the EIA Norilication 3t106-{i} Ir{ining of Mine.ftrls

{{I00 H$ of mining lc*sr nre* in rrslecl of nott-ctral minr: lc*sc).

The proposal has hs,en exnnrtned and procrr*ed in accordance *'ith EIA Notilicstir:n

?006 and irs arncldments drereof: Thc State l-cvcl hrycrt Appraisal Csntntittcc

Sl.No Irorth l.stitude [.nst l,ongitudt
5 lfio-5J'4.91J"N * I o47',46.43 

"F.

6. l6*51'5?.07"N fi to47'5tl-85"Ii

7 16"5J'0.1+"N I lo47'55.58"8
fl l6'53'8.4?'N s I o47'50.48',[
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(SEAC) examined thc application, in its mmtings held ot l8.Il.2lll0 & t9.11.2010.

The represcntatires o[ the ;trojset pr$p$nent Distrir:t $utrd Offlctr" and their &QP

MJs. P Yijay Kumar. RQP. have atlcnderd thc online meelhg,. '[Jte Comtnittee

rscsnul€ndpd fnr issue of Environrueiltal Clnarance for ons Jrsar l"n this prop*sul s*nel

mining pnrject for the pmductiolt quantilies: Ordinary liand 46,500 nrJ.ianlun:. duly

stipulating r condition that thc pmjcct Frspsncrt shall c&nTsr{ nrining onlS'nne metcr

d*pth sand from the tup rnanually snd no und$ft'ater minins is undertaken. The

Froject proponent rhsll alloc{re suf{ieient funds for implemcntaliun ot- CSR activities

as immmitl*d h1, the rcpre*nrtative *long rr'itft th* nMP- lJndcr anl circurnslanrcs o

undcr vrutcr rand mining shall not bc eanicd uu!., 'l'he State Level Luvironnreni

Inrpact Asscssmcnt Authnril' (SEIAA). in its mccting hekl on 16.l LX0l0 *xantincd

thc propusal and the reulmmendstions of SF-AC md ducided tr.r ffccepl SEALI

rc(:CImmerdttiotts aforesaid for strict cunpliance b3, thc prCIpo,ncrt and m issue l:C
u{th ftrnhm c*nditians &at th* snnd nriniry prrrposal (i} $hall not sttrsct the Forcst act

I980. X+Iild litt acr.l972: CRZ notification 201l; The cm sensilitr arefls as notified

under EF act"l9$0: Critieally pollutcd nrcu as notifisd b1' CPCB and iil Shall not

hamr lite stock and hunrau beiug" and disturt their activities" Tlre SEIAA, A.P

herehy s*cord* Entironnrrntel Clerrsnm to thc project as rncntionod at Ptra No. I

usdcr thc pror.isions of tlr,e ilA Notificatirrn ?{}06 and i* sub.tequent amcndrnenls

issued urdsr Enr.ironrncnt {Protcction} Act. 1986 suhjett to irnplenrentatic}tr of tlrc
{bllou'ing clustcr. spcrific urd gcncral confritious:

A.$p*cifit C*nditlons:

[. Thc sand miningproposal shall nol atlract tht Forcst fft l9S$. \Yild lif€
{Prntection} act.l9?2; CI{U notificarioa ?01l; Ths ectr ssnritil'e trea$ a$

notilied undcr EP act,198$; Criticalll' pollurc$ arcffi $s notified b1' CF(:tl attrl

alco shall not harm live stock$ and trum,sn beings snd disturb rheir ectivities.
ii. The prtrject proponcnt strall car4'out mining only one rneter depth sand front

tlrc top manuall3,'and no undcrr*'alcr mining is undertahcn.

iii,The projest proponent shall sllocsts sul[cienl funds for impltmerlalion of CSR

activities as conunittcd by ltrc rcprcscntatits along rlith thc [MF,
iv.lJndcr any circum$tflrccs undrr rvatcr sand mining shall not ht carrist! oul.
v. Thi* EC is tatid frrr a period of t 3't""ar onl.t',

vi.Tlrr Frolrt,ncnl shull carry. mining b3 scrupulourl;- following *onditions
stipulated forriver sand mining in IUOEF O.M No. J-13CI1?lll/2tll3-lA-ll{li
dated 3{"I2-2S13 and in A"P. WALTA Rulcs. 2001. ftrc mining plan shall pct

mndifi ed ta ttris clLl€ut.

vii,Il slrull he ensured that sand mining docs nol in an3.uu1' disturh 616 fllrn
pattern nf tlre rir.cr *.ater.

vlil.$and quarS.ing shall not he canir-d out ia Elm.Bms r+ithin l5 meters ar li5 cf
tlre width af thc stneanr bcd frffn thc bonli. rvhich*'cr is rnore,

ix.S*nd mining shall not bc csrricd t-rul u'ithin 500m rtf*rn1' txisting structuru such
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as bridges, dams" ureirc. grotmtl r*uftx txlrsclion $tmcturc{"s} cithcr for irrigrtion
or drinking $.atrff pulpftsrs, or any olhcr snrss draintgc rtruuturc.

x. $and mhring operalinrrs *hall rmt aflect tlre existing riourses for inigatior ffi
drinking $'ater or industrial purpose,

xi,Vehicles ranX'ittg sand shall nut pl1,' or.cr lhc flnod hanks cxccpt at cmrssing
pnitts er bridges or on s mctnl rrrrd, The emissions from the vehicles shallbe
mnintained rvithin thc crnissior fiornr.

xii. l}e drytlr trf thr snnd mining shsll not exrscd lm. The thicliness ofthe sand in
tlte miniug sru$ shtll be more thnn 3ru, Regiulatary Authorin prior concurcnm
slrall bs tskcn for this scliviu'.

xiil.ti*rtd rrining sltalI nol bc carricd nut helow the gmurrd rvater lahle under any
circurtrstrnccs, Rngulaturl Authoritl'prior concurrence slrull bt taken fof thii
sctiYiU'.

xiv.Ttr BEscsF lhc sand thickncss, tlrc Minet & (irolrrg'Drp*rnmcnl sh*ll map urt
xhc mca sstahlishing drc u,idth and depth / tlrickness nf tlre rand.

xv.Perrnission frorn thc Competent Authnritl, shall he nbtained for draryl of
Eround $'Ertcr. if any, required frr the Frojecr.

xvi.Thc r"chiclcs transporting sand shall ncrr lre overloaded, 'l he trucks shall he
esvrrred u'ith Tarpaulin-

xvii.Pcr*tnrncl r-orking in the pnrjecr strall be provided u'ith prrsonncl protection
dn'ircs such as rn^asks- gloves erc-. Itegul+tor1' Authnritl' hrslruclirur* bs tuken iI
thsc flrc am' bc$cr alteruatives.

xvlil.TransportnLion of sand from mine lense area shsll be dom during do1'time
on!'.

xix.Thr proponcnt shall obtaiu ncccssa4,' pennission fronr the Rit er W*ter
Ctrnsen,alur.

xx,The proponcilI shall takc nccessan: meElsures to snsurc that there shnll not an1,

advsmc irnp*cts on fiuman habitltior, existing rrearh_t' due [o miling apcrrtioris,
xxi.A $cparats Environment Managemenl cell with suitable qurlified persoru shall

bc setup to impleme$t vario[c efir'irlrnrental pnrtec.tiotr rneasures.
xxii.Plantation shall bc undertaken on either sides of the approach kathn prrth

(through rr.hich ttrc rchiclcs pl3') behveen the bund of the rivcr nnd the main
roud b1' thl'proponent at his cost.

xxiii,Thc proponent shall tafte appropriate nlessures t{i eruure thut thc GL{ shsll
comply rvith thc rcr'iscd NAAQ n$rnrs notified b1. [{oE&F, Col orr l6.l I,2009.

xxiv.Hldro g.eological studies in tlre mine lease BrEs &Fe to b* ennied out b-r' thr
Ground \trrater Deparfnent.

xxv.Rcgular monitoring nf Grourrd Waler levels shall be carried urrl in *nd arormd
the rnine lease rrrea to ass€ss thr qualiry of the ground ltrter.

It.Geu+ral Con rlltions :

[. *Cstsenl. for Estahlishnrent" & '(.onseftt lor Opemtior" sh*ll bs obteined frorn
Andhro Pradesh l'olluti*tr Corttrol Board undcr Air and ltr'atcr Act to canl' on
mining.

ii. No change in mining tec.lrnology and scope of u,orkirg should bc madc u'irhour
prior apprnval of the $EIAA, A.ll. No further expansion or rnodilicatiorui in thc

'$""
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min* rhall bs earried oul rvithout prior 4pproval of thc SEIAA. APi }ttlok,&lr,
Gr:I. Nerv D€lhl. as applicabXe.

{ll.Thc half-yenrly cnmplia*se rcports in rcspect of the tenns end ufl{rditiuns
stipulirt*d in this rxder & monitoring reports rhall bc uploadcd in ttrc nt$*itc of
the proje*t periodicall3,. It *lratl rirnultaneously be rubmittcd in hnnl snd $$ft
copies to the SlilAA. A.P- District Collector and fr{iui*try,'s Regionul oflicc,
Chmnai on lst June nnd lst Deccrnhe-r of ench ralendar ycur.

iv.Olfrcints lnnn the RegiCInal Offic.e *fMOEF&CC. Chcnnai / Thc SEIAA,
Andhr* Prndestr through thr Regiural t)ffices of Andhra Pradurtr Pottutitrn
Control Bosrd wht rvould he urolritoring the implemeirtati*n of entironmenlal
safeguards should he giten fullt*-operatiol, facilitim and docurncntsldata b1'

thc proiecr prspsntf,ts during their inspection- A completc Ect of all the

doeume*rts shslt he submined totlrc Cel;, Reginnal Oflicc to h{OEF&CC.
Chcnnai.

v. Occupafiunnl health surreiltanse progrffm nf the rvorkeni shrruld bc undcrtak*rr
pctiodicall-v to obscrve arry cmtrafiions due lo exfrosure to dusl and tnke
corr*ctirc messrure$, if needcd in comulkrtion *ith concemrd Rcpulutory'
Authtritr.

yl.Thc funds earmsrked frr mr.ironmental prutectisn rneasures {Cnpital ro*l Rq

1.5I Lakhs *nd Recurring trsi Rr. I.l0 l-sklrslrnnum) should bc kcpl in
s'cparutc rcco$nl and should not he direned fhr other pulposc. Ycar u'isc
exp*nditure should he rcported to thr h{inistl' and its Rcgionnl O$llcc loeated

al Chennni,
vii.At lErrst ?-0.6 tfthe lotal prnjecl cost shall [:e allacatcd for Corporatc

Lnviranment Respcxrsihilitl {.CER} and itcrn.t'isr daails dong uith tims hound
sction phn shell he prepared in acecrdancs lo thc MoEF&CC'* oflce
Memor*ndum N*"F"Na.2L65/2017- lA.lII- datcd.0l-05.2018 md subnrit tn the
SHAA, A.F and Ministrl,'s Regional Olficr, Chcnnai.

vlli.The prsjcrt pruponent rhall subrnit the copics of the rnvirsrmefltrl cleararxr
to the lleads of local bodies, FanchaS,ats and Ltunicipal Bodies in addition to
the tlevanl ryffioes of the Govcrnrncnt who in hm has lo displ*y the s*nre for
30 days fixrrn du date of receipt-

lx.he project authorities rhould adr.rrli$e at lcast in lwo locrl nenspapers uidely
rirc.ulated, on* of *r.hich shall he in thcvcrnacular languagc offie loEslit].'
crrnca'ned" rrithin ? days of thc issur of thr clcaranrce lstl(;:r inf+rnrirrg that llre
project has heen amorded environmenhl clcaransc ffld B rsp)' of tlre clearance
leusr is available rr.ith the Stats Poll:tion Control Eo*rd and IiEtAA. A,l'.

x, the SEIAA or ary otlrer cnmpctcnt authorig rnal'altcrlmudiS'thc shor:f
condttions or sripulate any further cnndilion in thr intercst *f erl."irr:nmerl
pmtection.

xi.Thr prrrpnnent shall nhtain all othcr rnandatorl' clcarnnce litnn rsbTcctiye
a, departmenu.

xll.Any appeal ngainst this Enr.ironrnental Clearancc shall Iir u,ilh the Nstionat
(irecn Trihunal" if preferred, u'ithir: a period of l0 days as prcsc.ribod under
iiection 16 oftlre National Grecn Tribrmal Acr. ?010.

xlll,Cfftcralingthe thfiual data or failur$ to cornply n{th an5' trf th* conditions
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msntioned ahovc rnay'rrsult in u.ithdran'al ofthis clearancc and atlra$t action

under the proyisicns of linvirsnmenl (l'rotection) Act, 1986.

xiv.The SEIAA may rer.oke or $uipmtd the ords. if impls.ment&tion of artl'ofthe
ahnre conditions il not xatirfactorl'. The.SEIAA rl1$et1'Bs thc rigfrt tc
aherlmadis' rh* above crurditiom or srignrlare snlr funher rondirion in the

interest of envimu*efll prCIt$cti otl.
xv,The ahrrve cnndhiqrns rvill he enforctd inter-alia" under the provisions nf the

Wster {Prcventi$n & Controlof Patrlurion) Aer t974' the Air (Frcrwrtion &
Conterl offollution) A*1, I981. the tnviranffierl (ProtecriorrlAeU 198f and the

Publir Linbility lnsursn* Act, l99l ulirng u'ith th*ir nntefidmsntr nnd rules.

IIIEMBI]I SECRfT-Afl]', fr{f,MBER, CHAIHUAIt.
sl;lAA, A"t" $?;lAA. AJ" snlAA. A'P'

SJrccial

Srcretlry To fiort

To
Asst Diretor ofhtines rnd Geologl'.
East Godtvari. Districl
Andhra Pmd*sh-533101

CopS'to:

1. ttol, B.V Sandeep. Vice Chairntan. SEAC. A.P, tbr kind inftrrnrutjolt,

2. I}c Memher $ecrctarl'. APPCII fur kind infurnutirrn
3.Ilre EE. Rt) llluru AFPCI] for inftrnnalion.
4. The Regional Oflicer. MoEF&CC, $OI Chennsi for kind inforntatirrn.

5. Thc Sreretary'. MoLF&CL1, GOI New Delhi l'rrr hind inlbrmation.
6. Mrrrituring cetl. Molll;&.CC, 6Ol. Nert Delhi tor hind infi"rnnation,

7. The Districr Cullector East Cod*r'ari. Andhra Prsdesh for kind ittfcrnnatiort"

ll rc F.* alt

fltm j

-i
i'
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Annexu re-V

MINES & MINERALS - Regulation of Sand Mining in the State - Amendment to
Andhra Pradesh Minor Mineral Concession Rules, 1966 - Fixing of Sand Sale Price -
Orders - Issued

G.O.MS.No. 72 Dated: 04-09-2019.
Read the following:

1. G.O.Ms.No.70, LI.I & C (M.II) Dept., Dt:04.09.2019
2. G.O.Ms.No,71, I.LI & C (M.II) Dept., Dt:04.09.2019

**+**
ORDER

In the G.O. 1't read above, Government have introduced the New Sand Policy
2019.

2. In the G.O. 2nd read above, Government have issued orders amending the
Rule 9-B of Andhra Pradesh Minor Mineral Concession Rules, 1966.

4, Government after careful examination of the matter, hereby order to fix the
sale price of Sand ex-Stockyard as Rs.375l- per ton of sand (inclusive of applicable
taxes and fees) across the State of Andhra Pradesh. The Districts having no source
of sand and dependent on transport of sand from Stockyards of other locations,
have to include the transportation cost so as to arrive at the ex-stockyard sale
price.

5. The Director of Mines & Geology, Andhra pradesh and the Vice Chairman &
Managing Director, M/s. Andhra Pradesh Mineral Development Corporation Ltd.,
Vuayawada shall take necessary action accordingly.

(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

K. RAMGOPAL
SECRETARY TO GOVERNMENT (MtNES)

To
The Director of Mines & Geology, A.P, Ibrahimpatnam
The VC & MD, APMDC Ltd., Kanuru, Vijayawada

P.T.O.

6C

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

lNDUSTRIES, INFRASTRUCTURE, INVESTMENTS & COMMERCE (MINES-II)
DEPARTMENT

3. During the review meeting on New Sand Policy and with regard to fixation of
sale price of sand with the Director of Mines & Geology, A.P., and the VC & MD. M/s
APMDC Ltd., on 30.08.2019, the Government have discussed the details of
expenditure involved in Sand excavation, loading and transportation from the reach
to stock yard and loading into the vehicles from stockyard to the consumer
destination, charges, taxes etc., and for dispatch of sand from the sand depots
established near to the major consuming centres,
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Copy to:
All the District Colledors in the State of A.P.
All the Superintendents of Police in the State,
The Revenue/Home/Water Resources/Finance/LAW Departments.
All the JD/DD and ADMG'5 through the Dt4G.
All the District Treasury Officers in the State of A.P.
The Director, Treasuiies & Accounts, A,P,, Viiayawada.
The Pay and Accounts Officer, Vijayawada.
The Accountant General of Andhra Pradesh, Vijayawada.
The P.S. to Secretary to Cl"l/CS
The P.

The P.

The P.

The P.
The P.

The P.

S. to
S. to
S. to
S. to
S. to
S.to

Hon'ble Deputy Chief Minister for Revenue
Hon'ble Minister for PR & RD and Mines & Geology
Hon'ble Minister for Water Resources (Irrigation)
Hon'ble Minister for Finance & Planning
Hon'ble Minister for Home

Hon'ble Minister for Housing
The P.S, to Secy. (Mines)
The Finance (FMU-REV-I&C) Department
The Law (H) Department.
Sflsc (File No: INCo1-MGoPOLI/18/2019.M.II) (Com. No. 910066)

//FORWARDED :: BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
INDUSTRIES AND COMMERCE (M.III) DEPARTMENT

Dt:261Lt|2020

Mines & Minerals - Regulation of Sand Mining in the State -
Increase of ex-stockyard sale price of Sand from the existing

C .375/- to Rs.475l- per tonne - Orders -Issued.

) G.O.Ms.No.70, I.I.I&C (M.II) Dept, dt.,04.09.2019.
) G.O.Ms.No.72, LI.l&C (M.II) Dept, dt.,04.09.2019.

3) G.O Ms No. 78, Ind.& Comm (M.UI) Dept., dt:
t2.7L.2020.

4) From the DM&G., AP., Single e-file No.INCo4-
26024 / 25 | 2020- J D- DMG.

o'oN%
\-,/ E

*

The attention oF the DMG, AP., Vijayawada is invited to the references
cited. He is informed that Government, in the reference 1st cited, have
introduced the New Sand Mining Policy-2019 for the State of Andhra Pradesh
and issued orders vide reference 3rd cited further upgrading the existing Sand
Policy,2019.

2) In the reference 4th cited, the DM&G., AP., while giving detailed

Justification, has requested to increase ex-stockyard sale price of Sand from the
existing Rs.375/- to Rs.475l- per tonne.

3) Govemment, after careful examination of the circumstances reported by
the DM&G., AP,, and keeping in view the orders issued vide reference 4th cited,
hereby order to increase ex-stockyard sale price of Sand from the existing
Rs.375/- to Rs.475l- per tonne to compensate for the additional cost incurred
and to ensure uninterrupted and sustainable sand operations as well as to
safeguard the revenues of State Government.

4) The Director of Mines & Geology, Andhra Pradesh and the Vice Chairman &
Managing Director, M/s. Andhra Pradesh Mineral Development Corporation Ltd.,
shall take necessary action accordingly.

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(M)

To
The Director of Mines & Geology, A.P, Ibrahimpatnam.
The VC & MD, APMDC Ltd., Kanuru, Vijayawada

All the District Collectors in the State of A.P.
All the Superintendents of Police in the State.

P.T.O.

('
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The Revenue/Home/Water Resources/Finance/LAW DeP' rtments'

All the JD/DD and ADMG'S through the DMG' - - -
ef i ifr" oiit.i.t freasury officers in the State of A'P'

iiie olt".iot, rreasuries & Accounts, A'P', Vijayawada'

The Pay and Accounts Officer, Vijayawlda.' ....
in" nilornitnt General of Andhra Pradesh, Vijayawada'

The P.S. to Secretary to CM/CS

The P.S. to Hon'ble Deputy Chief Minister for Revenue

fn" p.S. to Hon'ble Minister for PR & RD and Mines & Geclogy

i'r," p.i. to Hon'ble Minister for water Resources (Irrigation)

The P.S. to llon'ble Minister for Finance & Planning

The P.S. to Hon'ble Minister for Home

The.P.S.to Hon'ble Minister for Housing
tKe P,S. to Prl.SecY. (Mines)

"Th" Finun." (FMU-REV-I&'c) Department

The l-aw (H) DePartment'
SF/SC

//FORWARDED :: BY ORDER//

SECTION O ER

REV-ESEC/1 20 t2020-J A(E4 )-CLO-EG Collector's Offi ce,Kakinada

True copy communicated to all Sub-Collectors, Revenue Divisional Officers, Assistant Director., Mines &
Geology., Rajamahendravaram , District sand officer, All Municipal Commissioners and all Tahsildars in the
Dlstrict to follow the above instructions scrupulously.

for
E.G Kakinada.

The Revenue Divisional Officer, Kakinada / Peddapuram / Ramachandrapuram / Rampachodavaram &
Yatapaka
All the Municipal Commissioners of respective Municipalities / Nagar Panchayats in the District
All the Tahsildars in the District.
The District Sand officer, Kakinada.
The AD Mines and Geology, Rajamahendravaram.
Copy to CC to Collector/ CC to Jt. Collector (RB & R), / CC to Jt.Collector (V,WS & D),/ CC to Jt.Collector
(A&W).

ffioTo
The Sub-Collector, Rajamahendravaram & Amalapuram.
The Municipal Commissioner, Rajamahendravaram & Kakinada.
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